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PART IV
Acts of the Gujarat Yeglilature and Ordinances promulgated and
Regulations made by the Govermor,

. (First published, after having received the assent of the Governor in the
“Gujarat Government (Gazette” on the 11th September, 1986).

" J. P. VASAVADA,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 22 OF 193_5.

The following Act cf the Gujarat Legislature having been assented to by the
Governor on the 10th September, 1986 is hereby published for general information.

An Act to establish and incorporate a teaching and afficiating University wn the
State of Gujarat to be known as the Nosth Gujarat University,

It is hereby enacted in the Thirty-seventh Year of the Republic of India
as follows :—
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CHAPTER L

Preliminary -
1. (1) Tii: A may be called the North Gujarat University Act,1986.

{2) This s.ction shall be desmed to have come into force on the 17th
May, 1986 and the remaining provisions shall come inco foree on such dates
as the State Qovernmentmay, by notificationin the Official Ggeetie, appoint;
and different dates may be appointed for different provisions and any refe-
rence in any. such provision to the date of the commencement of this Act
shall be construed as the reference to the date of coming into force of that
provision. : S

2. In this Act, unless the context otherwise requires—
(1) “affiliated college” means a college affiliated under section 6 or 35;

(2) -“approved institution” means an institution approved under sec-
tion 38 ;

(3) “college” means a degree college or an affiliated college teaching
any of the courses leading to a degree; -

(4) “degree college” means an affiliated college which is authorised to
submit ite students to an examination qualifying for any degree of the
University ; :

(5) “department” means a department designated as such by Ordi-/
nances with reference to a subject or & group of subjzots ;

{6) “head master” means the head of a secondary school ;

. {7) “hostel” means a unit of residence for students maintained or recog-
nised by the University under this Act ;- :

Lh]

8 rincipal” means the head of a college ;

princip | ges
. (9) “recognised institufion’” means an institution recognised under sec-
tion 37, ‘

(10} “registered graduate” means a graduate registered under the provi-
sions of this Act;

(1) “secondary school” means a secondary school registered or deemed
to bave been registered under section 31 of the. Gujarat Secondary Educa-
tion Act, 1972 ;

(12) “sccondary teachers” means such class of teachers who are imparting
instruction in secondary schools as may be declared to be secondary teachers
by the Statutes;

Guj.
18 of
1973.
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(18} “Statutes”, “_Ordiuances.”, “Regulations” and “Rules” means res-
pectively the Statutes, Ordinances, Regulations and Rules made under
this Act and for the time being in fores ; . '

(14) “teachers” mcans professors, readers, lecturers and such other persons
imparting instruction in the University or a University college or an affi-
liated college or a recognised institution or an approved institution as
may be declared to be teaclers by the Statutes ; :

(16) “teachers of University” means teachers appointed or recognised

by the University for imparting instruction on its behalf ;

(16) “University” means the North Gﬂjé.rat University constituted under *

this Act ;

(7 "‘Univei‘sity area” mo2ans the areas speecified in the Schedule ;

(18) “University college” means a college which the University may

establish or maintain under this Act or a collage transferred to the Uni.
versity and maintained by it ;. '

(19) “University  Departinent” means any pbst-graduate or research

institution or department maintained by the University.

CHAPTER II

The University

3. (1) The Ohancellor, tho first Vice-Chancellor, the first Pro-Vice-
Chancellor of the University and the first members of the Court, the Oxe-
cutive Council and the Academic Council of the University and all persons who
may hereafter become such officers or members, so long as they continue to
hold such office or membership, are hereby constituted a body corporate
by the name of, “The North Gujarat University”,

{2) The University sha!l have perpetual succession and a common seal,
ahd shall sue and be sued by ti: satl name.

{3) The University shall be competent to acquire and hold prape'rty, both
movable and immovable, to lease, sell or otherwise transfer any moveable or
immovable property which may vest in or be acquired by it for the purposes
of the University, to raise loans on the securities of its assets and to ¢rancacs
and do all other things necessary for the purposes of this Ast -

Provided that the powor w0 rame ény such oan shall be exercised after
obtaining previous permission of the State Government,

(4) The head quarters of the Universit_y- sha;ll be at Patan, -

Iucorpora-
tion of tha
Univeraisy.
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4. “Subject to such conditions as may be prescribed by or under the
provisions of this Act, the  University shall have the following  powers,

namely :—

(1) to provide for instruction, including correspondence courses, teaching
and training in such branches of learning and courses of study as it may

think fit, to make provision for ressarch, advancement, and dissemination of

knowledge, - and to  conduct special undergraduate cowrses for talented
gtudents ; . : C

{2) to make such provision as would enable affiliated colleges, recognised
institutions and approved institutions to wridertake specialization of studies ;

{3) to establish, maintain, take over by agreement and mansge colleges,
departments and institutes of research or specialized studies ;

(4) to organise common laboratories, libraries, mussums and other oquip- -

ment for teaching and research ;

(5) to establish within the University area or outside that arca such field

stations, specialised laboratories and other units for research and instructions
ag are necessary for the furtherance of its objeots ;

(6) to create such teaching, aduministrative and other posts as the University
may deem necessary from time to time and to make appointments thereto ;

(7) to institute professorships, réaderships, lscturerships and other posts of
teachers required by the University ;

(8) to appoint or Tecognise persons as professors, readers, or lecturers, or
otherwise as teachers of the University ; .

(9) to guide' teaching and research work in colleges, University Depart-
ments and Tecognised institutions ; -

(10) to lay down the coursés of instruction for the varions examinations i

(11} to institute degrees, diplomas and other acadentio titles and distino-
tions §

(12) to hold examinations or tests and confer degrees and diplonias on, and

grant cerbificates to, persons who—

(a) have pursued approved courses of sbudy in the University or an
affiliated college, unless exempted therefrom, in the manner preseribed by the
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Statutes, Ordmances Regulat]ons and Rules and have passed the ezaminations
or tests presmbed by the University, or

“(b) have carried on research under conditions prescribed by the Statutes,
Ordinances, Regulations or Rules;

- (13) to confer honorary degrees or obher academic distinctions in the
manoer laid down by Statutes;

(14) to grant such diplomas to, and to provide such lectures, instructions
and training to, persons who are not enrolled students of the University, as
may be determined by the Statutes, Ordinances, Bsgulamons and. Rules; -

(15) to mthdmw or cancel any degree, diploma or certificate eonferred or

granted by the University in the manner prescribed by Statutes;

{(18) to assooiate or admit educational matltutmns with, or to the privileges
of, the University by way of affiliation, recognition or approval;

(1'1’) to withdraw or modify either in whole or in part, affiliation, recogni-
tion or a_pproval of educational mstltutlons, _

(18) to inspect colleges, recognised instibutions and a.pproved institutions

and to take measures to ensure that proper standards of instruction, teaching

and training are mainfained in them and that adequate library and laboratory
provisions are made therein;

(19) tolay down and regulate the salary scales, allowances, and other
conditions of service of the members of the teaching other academic and
non-teaching staff of the Umvemty,

(20) to lay down. and regulate the salary scales, allowances and other
conditions of service of the members of the teaching, other academic and
non-teaching staff in the affiliated colleges and recognised and approved
institutions; .

(21) to provide for the recogmtmn. of Student’s Unions or associations of

teachers, academic staff or other employees of the University, afﬁhate 1 eolle-
'ges and Tecognised matltuhons

(22) (a) to control and eo-ordinate the activities of and to give finanoial
sid to, affiliated coleges and recognised and approved institutions; and

(b) to regulate the fees to be paid by the students in affiliated colleges
a.nd recognised and approved mstltutlons

(23) to hold and ma.naga trustes’ and endowments;

(24) to institute and award fellowships, fravelling fe]lowsh;ps scholarshlps,
studentships, m: , prizes and other awarda




326 GUJARAT GOVBNHENT-?GAZETTE, EX;, 11-9-1986 [PART IV

L]

{25). to nanke. spemal provisions. for the spread ;of ;University- edu;:ablon
among clagsez and communities which are educationally backward;

(26): to lay down courses of study.to meet the requirements -of. rural plann-
ing, development and reconstruction and to provide for-instruction, t-eachmg
and training in’ such courses.

(27) to make special prowslon for dlssemmatmg knowledge. and pro-.
moting arts and culture; . -

(28) to fix, to demand and to receiye or recover such fees and othe'r
charges as may be presertbed by Ordinances;

(29) to establish, maintain and manage hostels;

(30) to recognise hostels not maintained by the University, to inspect
such hostels and to withdraw recognition therefrom;

(31) to co-ordinate, superviss, regulate. and. control - the rgaiderice-, con-
 duet and discipline of the students of the University and to make arrange-
ments for, promoting their health and general welfare; -

(32) to take disciplinary action against the students of the Umverslty
and to impose such punishments upon them as may be deemed fit for
breach of discipline: or misconduct, within or outside. the University including
the use of unfair- means: at an. examination or in relation thereto by them-
selves or by any other persons or asbetment thereof; :

(33) to conduet, co-ordinate, supervise, regulate and control post-graduate
teaching and research work in the University Departments;

(34) to co-ordinate, supervme, regu]ate and control the conduct of under,
graduate teaching and instruction in the affiliated colleges and to under
take the same in University colleges;

(36) to institute and manage—

{s} Printing and Publication Department,
(b} Univemsity Extension Boards,
{¢) Information Burean, and
{d). Employment Burean;
&

(36) to make provision— -

(8) for continuing education, adult education, extra-mural teaching,
extension services and other recogmsed educational activities;

(b) for Physical: Education, National Cadet Corps; National Services

Scheme, National Sports Organisation and such other recognised activites§ -

(o) for sports and athletic activities;
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{(87) * to co-opérate with any other: Uniw;rsities, authorities or associations
~or-aity other public or private bodies in such manner and for such purposes
‘ag %he University mady- deterr_nine;

(38) %o make arrangements for training for compeﬁtive examination for

 rebruitment of services under the: Union- and 8tate Governments;

(39) to promote the development of the study of Gujarati and Hindi
(in Devanagri script) and other languages and the ‘use of Gujarati or Hindi
(in Devanagri script) or both as the media of instruction and examination;

{40).. to-acquire, hold, manage: and dispose of any property ‘movable and
immovable, including trust or endowed property - within or-outside the Uni-
- wersiby -and ‘to invest any funds representing such property .in such . manner
-a8 the University thinks fit;

(41) to raise public loans on security of the  assets of the University
for the purpose of the University, with the previous approval of the Btate
.Government; :

(42) to enter into any agreement for the incorporaﬁon in the University

- of any other institution and for taking -over-its rights, properfies and

liabilities and for any other purpose not repugnant to this Act;

(43) to do all such other acts and things, whether incidental to the

powers aforesaid or not, as may be requisite in order to further the objects

_of the University  and generally to cultivate and promote  arts, sclence
and other branches of learning and culture.

5. (1) No educational institution situated -within the University are_é. ghall, Jurisdiotion

.save with the sanction of the State Government and the University, be associated ;‘;‘f t’;dmi““"

Bom,
L of
lwi

in any -way with, ot seek .admission to.any privileges of, any other Uni- privileges,

versity: established by law.

(¢) Any such privileges enjoyed from the Gujarat University before the
date on which this' Act comes into force by any educational institution
situate within the University area shall be deemed to be withdrawn with
effect from such- date.

' (3) With effect on and from such date all educational institutions admitted
to the privileges of the Gujarat University and situate within the University
ares shall be deemed to be admitted to the privileges of the University and

guch institutions shall, on and from such date cease to be associated with -

.and to enjoy the privileges of the Gujarat University and the Gujarat
University Act, 1949 shall thereupon cease to apply to them. The University
shall, .as far as may be possible and consistent with this Act, admit
such  institutions to all such privilezes as they had from the Gujarat
University immediately before such date.
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(4) Avy educational institution in the State of Gujarat sibuate outside
the University area may, subject to. such-conditions and restrictions as the
University and State Government think fit to impose, be admlt.ted to the
privileges .of the University.

6. (I) No person shall be excluded from any office of the University or
from membership of any of its authorities or from admission to_sny degres,
diploma or other academic distinction or .course of study on the sole  ground
of sex, race, creed, caste, olass, place of birth, religious belief or political
or other opinion: .

Provided that the University may, subject to the previous sanction of the
State (fovernment maintain, affiliate or recognise any college or institution
exclugively for women, or reserve for women or for socially and education-

" ally backward classes of citizens or for members of the Scheduled Castes

and the Scheduled Tribes, seats for the purposes of adminission as students
in any institution maintained by the Universisy. :

{2) It shall not be lawful for the Universiby to impose on any person
any test whatsoever relating to sex, race, creed, caste, class, place of birth,
religious helief or profession. or political or other opinion in order to entltle
him to be admitted as a teacher or a student or to hold any office or post
in the University or to qualify for any degree, diploma or other academie
distinetion or to enjoy or exercise any privileges of the University ov any

benefaction thereof.

7. (1) The Chancellor shall have the right to cause an inspection to be
made by such person or persons as he may direct, of the University, its
buildings, laboratories, libraries, museums, workshops and equipments of
any institution, college or hostel maintained, recognised or approved by, or
affiliated to, the University, of the teaching and other work comducted by

" the University and of the conduct of examination held by the University

and to cause an inquiry to be made in respect of any matter conneoted
with the University. The Chancellor shall in every case give notice to the
University of his intention to cause an inspection or inquiry to be made
and the University shall be entitled to be represented thereat.

{2) The Chancellor shall communicate to the Executive Council his views

with reference to the results of such inspection o~ inquiry and shall, after -

ascerbaining the opinion of the Executive Council ‘advise the Umversmy!(m
the action to be taken.

5] The Executive Counecil shall report to the Chancellor such action,

if any, as it has  taken or miy propose to take upon the results of the
inspection  or inquiry. Such report shall be submltted within ‘such  time
as the Chancellor may direct,
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. " {4d) Where the Executive Council does mnot,- within a reasonable time,
take action to the satisfaction of the Chancellor, the Chancellor may, after
considering  any explanation fornished or  representation made by the
Executive Council, istue  such direstions as he may think fit and the
Executive Council shall comply with such direstions.

(5) The State Government may, whenever it deems fit, cause a like .
inspection or inquiry to be made  in the manner prescribed in sub-seobions .
(1) to (3) and shall have, for the purposes of such inspection or inquiry,
all the powers of the Chancellor under the said sub-sections. -

CHAPTER I11.
Officers of the University

8. The following- shall be the officers of the. .University, namely:— -ofﬁ&r.
. of tha

(i) The Chancellor, University,

(ii) The Vice-Chancellor,
"(iii) The Pro—Vice-Chancellor, if any,
- (iv) The Deans of Faculties,

(v} The Registrar,
(vi) The University Librarian, and B

(vi) such other officers in the service of the Un_ivefsity a3 may be
declared by the Statutes to be officers of the University. :

9. (1) The Governor of the State of Gujarat shall be the Chancellor of Chancellor.
the University. . ; -

(2) The Chancellor shall, by virtue of his office, be the head of the' Uni-
versity and the President of the Court and ghall, when present, preside ab
the meetings of the Court and at any convocation of the University.

(3) The Chancellor shall have auch other pbwera 83 may be conferred
on him by this Act or the Statutes. .

10. () The: Vice-Chancellor 'shall be appointed by the Chancellor in Lo
consultation with the State Government from  amongst three persons é-  Chancsllor.
‘commended under sub-section (3) by a committes appointed for the purpose
under sub-section (2). S o _

IV-Extra-33-2
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(2) (a) For the purposes of sub-section (I) the Chaneellor shall appoint
»-committes which shall consist of the following members, namely:—

(i) two members {not being persons connected with the University or
with any affiliated college, recognised institution or approved institation)
out of whom one shall be a person nominated in the manner prascribed
by the Statutés by the Executive Council and the Academic- Council jointly
‘and the other shall be a person nominated in the manner prescribed by
the Statutes by the Vice-Chancellors of all ‘the Universities established by
law in the State of Gujarat;

(ii) one member to be nominated by the Chancellor;

(i} one member to be nominated by the Chairman of the University
Grants Commission. '

(b) The Chancellor shall appoint one of the four members of the commi-
ttes aa its Chairman.

(3) The Committes so appointed shall, within such fime and in  such
manner 38 may be prescribed by the Statutes, helect thres persons whom it
considers fit for being appointed as Vice-Chancellor and shall recommend to
the Chancellor the names of tha persons so selooted together with such other
particulars as may be prescribed by the Statutes,

(4) The Vice-Chancellor shall -hold officc for a term of three years and
he shall be eligible for reappointment to that office for a further term of -
{hree years only. ' '

(5) The emoluments to be paid to the Vice-Chancellor, and the terms and
conditions subject to which he shall hold office shall be such as may be
determined by the State Government : _ '

Provided that such emoluments or such terms and conditions shall not,
during the currency of the derm of the holder of that office,~ be varied
to his disadvantage without his consent. ' _

{#) (a) During the leave or absonce of the .Vice-Chancellor, or

(b) in the event of a permanent vacancy in the offico of the Vice-
Chancellor, until an appointment is made under sub-section (I)to that office,

the Pro-Vice-Chancellor, and in the absence of the Pro-Vice-Chancellor, one
of the Deans nominated by the Chancellor for that purpose shall carry on
the ourront duties of the office-of the Vice-Chancellor. '



PARPIV] .- GUJARAT GOVERNMENT GAZETTE, EX., 11:9:1986

f

321

11, (Z) The Vice-Chancellor shall be the Principsl exeoutive and acedernio  Powens

officer of the University and shall, in the absence of the Chancellor, preside at * &

meetings of the Courb and any convoeation of the University. He shall be an
ex-Officio member and Chairman of the Executive Council and of the Academic
Council. He shall be entitled to be present with the right to speak ab any

meeting - of any other authority or body of the University, but shall not be

nt led to vote thereat unless be is a member of that authority or body.

(2) The Vice-Chancellor shall have power to convene meetings of * the
Court, the Executive Council, the Academic Council and such ofher autho-
rities of the University of which he is the Chairman. Ht may delegate this
pover to any other officer of the University. o

(3) Tt shall bo the duty of the Vice-Chaneellor to ensure that this Act,

the Statutes, Ordinances, Regulations and Rules are faithfully observed and

he shall have all powers necessary for this purpose.

(4) (a) In any emergency which, in the opinion of the Vice-Chancello
requires that immediate action should be taken, he shall take such actiox

- as he deems necessary and shall ab the aearliest opportunity thereafter fur-

nish information regarding his action to such officer, authority or body.-
would have in the ordinary courses dealt with the matter. :

(b) When action taken by the Vice-Chancellor under this sub-seckion affe-
cts any person in the service of the University such person shall be enti.
tled to prefer an appeal through the said officer, ‘suthority-or body to the
Executive Council within fifteen days from the date on which such actionis
communicated to him, '

-

(5) The Vice-Chancellor shall give effect to the orders of the Executiven
- Council regarding the appointment, dismissal, suspension and punishment of

the persons in the serviee of the University or teachers of the University or
regarding the recognition or withdrawal of the recognition of any such teacher
and shall exercise general control over the affairs ofjthe University. He shall
be responsible for the discipline of the University in accordance with this
Act, the Statutesand Ordinances.

(6) (a) Subject to the provisions contained in sub-section {4) and not-
withstanding anything contained in sub-section (5), where the Vice-Chancellor
after making such inquiry as may be deemed fit is of the opinion that
the execution of any order or resolution of an authority specified in or declared
under section 15, or the doing of anything which is about to be done oris
being done by or on behalf of the University,— _

(i) is inconsistent with the provisions of this Act or of any Statutes, |

Ordinances, Regulations or Rules, or

(ii) is niob in the interest of the Univemsity, or

i

of the

Chanosllor
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(ﬁi) is likely to lead to breach of peace.

he may forward 'a copy of the order or resolution or, as the case may be,
refor the doing of the thing, with a statement of reasons, to the authority
‘which made the order or passed the resolation or proposes to do the thing for
reconsideration by that authority as to whether the said order or resolu-
tiop ‘may not be rescinded, or revised or modified in the manner stated by
him or the doing of the thmg be refrained from. _

(b) Where the authority after reconsideration revises or modifies the order
or the resolution in the manner stated by the Vice-Chancellor , then not-
withstanding anything contained in olause (a) such revisedor modlﬁed order:
or resolntion shall revive from the date of such remmn or modlﬁcatlon

(¢} Where the authority revises or modifies the order or resolution in
such manner as isinconsistent with the manner stated by the Vice-Chancelloz

the ' Vice-Chancellor shall refer the matter to the Chancellor for his decision.

(d) The Chancellor may, on smch reference being made, revise or modify
the order or resolution or direct that the order or resolution shall continue
to be in force with or without modification permanently or for such period

a8 it may specify :

Provided that the order or resolution shall not be revised or modified of
continued by the Chancellor without giving the concerned authority =
reasonable opportunity of showing the cause against the order proposed to
be m&de by him. _

{e) The order, resolution .or, as the oase may be, the doing of thing
shall remain in abeyance from the date of the action of the Vice-Chs ucellor
of forwarding the copy of order or resolution or of making reference under
clauge (a) till the date of the order of the Changellor under clause (d).

12. (O (a.) The Vice-Chancellor may deoide to fill the oﬂ:'lce of the
Pro-Vice- Chancellor or to keep it vacant.

{b) Ifthe Vice-Chancellor decides to fill the office of the Pro-Vicé~Chancé~
llor, the Pro-Vice-Chancellor shall be appointed by the Chancellor f:om
amongst three persons recommended by the Vice-Chancellor.

{2) (a) The term of office of the Pro-Vice-Chancellor shall be co-terminus
mth that of the Vice-Chancellor. .

(b) Sub]ectto the provisions of clause (a), he shall be eligible forappom’o—
ment to that office for a further term.

(¢} Notwithstanding anything contained in olauses (a) and (b) wherea
vacancy coccurs in the office of the Vice- Chancellor, the Pro-Vice-Chancellor
shall continue to hold his offies till such vacaney is filled and on the vacancy
being so filled, the Pro-Vlce Chancellor sha.]l cease to hold his office.
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(3) The Pro-Vice-Chancellor shall be a whole time salaried officer and his
emoluments and conditions of service shall besuch as may be determined
by the State Govermment; : '

Provided that the emoluments and conditions of service of the holder of
sch office shall not during the currency of the term of the ‘holder of that

_ office, be varied to his disadvantage without his consent.

y | '
(4) The Pro-Vice-Chancellor ghall exercise such of the duties of the
Vice-:Chancellor as the Vice--Chancellor may either specially or generally
confer or impose on him with the approval of the Executive Counecil,

(5) The Pro-Vice-Chancellor shall, in_the absence of the Vice-Chancellor,

or in the event of the Vice-Chancellor being unable to perform the duties

of his office, exercise all the rights and powers and discharge all the fun-

ctions snd duties of the Vice-Chancellor.

(8) The Pro-Vice-Chancellor shall preside—

(8) in the absence of the Chancellor and the Vice-Chancellor, at the
meetings of the Court, and . '

(b) in the absence of the Vice-Chancellor, at the meetings of aﬁy other’

authority of the University or a committee thereof.

13. The Registrar shall be a wholetime salaried officer and shall act as
the Secretary of the Court, of the Executive Council and of the Academic
Council. He shall be appointed by the Executive Council in accordance with
the Statutes to be made in this behalf and his emoluments and conditions of
service shall be determined by such Statutes.  He shall exercise such powers
and. perform such duties a8 may be preseribed by the Statutes, Ordinances and

Regulations. :

14, (7) The University Librarian shall be a whole time salaried officer.
Heo shall be appointed by the Executive Councilin accordance with the Statu-
tes made in this behalf and his qualifications, emoluments and conditions of
service shall be such as may be determined by the Statutes having regard

to the provisions of clause (xxix) of section 20. -

(2) The powers and duties of the University Librarian and the officers

of the University referred to in clause (vii) of sestion 8 ghall be such as
may b: prescribed by the Statutes, Ordinances and- Regulations.-

Tha
Bsgistrar.

University
Librarian

-and- other
'Omn"l
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CHAPTER IV.
Authorities of the Univirsity.- )

_of the
Tniversity.

" Authorities 15. The following shall be the authorities of the University, namely;—

{3} The Court,
(#) The Executive Council, -
(#%1) The Academic Council,
{t0) - The Faculties,
"{9) The Boards of Studies,
(vi) The Finance Committes,
{vis) 'The Planning Board,

.{viti) Buch other Boards and bodies of the iJniveréity as may ba
declared by the Statutes to be suthorities of the University.

goh:ﬂ 16. {1) The Court shall consish of the following members, namely;—

Class-I Ex-Officio Members :

(4) University Officers—
#) The Chancellor,
(1)) The Vice-Chancellor, _ _ ’
(#3) The Bx-Vice-Chancellors of the Univertity residing in the Stats,
(iv)‘ The Pro-Vice-Chancellor, i any,
{(v) The Registrar, '
(vi) The University Librarian;

(B) -Others— _ :
(8) The DMr of Higher Education or an officer not below the rank

of & Joint Director of Higher Kducation designated by such '-

Director ; . '

3

(#) The Director of Technical Education or an officer not helow the

rank of a Joint Director of Technical Education designated by such.

Director ; :

' (4#) The Direotor of Health and Mediosl Services and Medioal Education,

or an officer not below the .rank of a Joint Director of Health

and Medical Services and Medical Education designated by such

Direcior ;

I(iv) " The Chairman of the Gujarat Secondlary Education Board, Gujarat
State; '
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- (9} The Director of Eml;loyment and Training or an officer not below
the rank of a Joint Director of Employment and Training desig-
nated by such Director ; o .

(C) {§) Heads of University Departments,
(%) Heads of recognised institutions.

- Class—H Ordinary Members,
(4) Elected as specified below :—

. {§) two members by the Gujarat Legislative Assembly from amongs b
- fts members; - : : _ :

(%) one member by head masters of secondary achools situate within
the University area from amongst themselves in the mauner specified in
the Statutes ; : ' ‘ _

~ (4%) one member by secondary teachers, other than head masters, of
secondary schools situate within the University area from amongst them-
wolves in the manner specified in the Statutes ; o :

(fv) one member other than teachers or s.econda.ry teachers or head
masters elected facultywise by registered graduates in each of the facu-
lties from amongst themselves in the manner specified in the Statutes :

Provided that the number of such members shall not exceed ten and
if the number of Faculties exceeds ten, the  Faculties shall be suitably
grouped in ten groups in the manner specified in the Statutes for the purpos
of electing fen such members; :

{v) one member each by—
{#) the Bar Council of the State: of Gujarat from amongst its members ;
(b) the Gujarat Medical Council from amonst its members ;

" () the Institute of Engineers (India), Gujarat Centre, from amongst
' its members :

Provided that no person shall be elected to be a member of the Court
by the Gujarat Medical Council if the University has no Faculty of Medi-
cine-or -by the Institute of Engineers (India), Gujarat Centre, if the Univer-

- - gity has no Faculty of Engineering ; : ' : _

_ {0} two members by the governing bodies of colleges affiliated to the
.. University in the manner specified in the Statutes ; o

(vif) twenty members by teachers of affiliated colleges (excluding Deans

. of Faculties and Principals of colleges) of whom fifteen shall be teachers

baving teaching esperience of not less than ten years in a college on In

. any University established by law in the State from amongst themaelves
in the mapner specified in the Statutes; . . . - o
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 {(vi%) such number of Principals of affilisted colleges, not-exceeding
fifteent as may be fixed in the proportion of one for every three principals
of such colleges, from smongst themselves in the manner specified in the
. Btatutes ; . : :

(iz) one representative of the members of non- teaching staff of the
Uniiversity, affiliated colleges, recognised institutions and approved insti.
tutions 1o be elected in the manner specified in the Statutes :

_ Provided that for the. purpose of election of ordinary members, a.person
entitled to stand as a candidate or o vote in more than one cons!ituency
- ghall, before such date as may be appointed by the Statutes, elect the consti-
tuenoy from which he desires fo stand as a candidate or ° to vote at the
elootion and shall not be entitled to stand or vote in more than one consbi-

. tuency.

from amongst themselves by donors each donating money or property of the
value of not less than such sum of rupees as may be specified in the Statutes.

(a) to, or for purposes of the_ﬁni#eraity, or

-(b) to, or for purposes of, a college or institution affilisted to or
recognised by the University, irrespective of whether the donation
was made before or after such affiliation or recogmibion :

Provided that the right of electing members on the Court shall not ex-
tend beyond the period-of twenty years from the date of acceptance of
such  donation by the college, institution or, as the case may be, ‘the
University. ' : ' .

jon.—For the purpose  of this parﬁgraph, the value of property
means the market value of the property at the date of acceptance and the
decision’ a8 to the market value shall rest with the Exeoutive Council and

shall be final.

(C) () (@) Eight members to be nominated by the Chancellor from amongst
distinguished educationists, social workers, Trade Unions, representatives
of baokward communities; women and such other class of persons. |

() One member to be nominated by the Vice-Chancellor by rotation
from simongst the Presidents of the district panchayats functioning in the
University area in the manuer prescribed by Statutes. L
" () One member to be nominated by the Patan Municipality from
amongst its Councillors, : :

(%) Seventeen members to be nominated by the Vice-Chancellor, as
follows, namely :— _ L

.'(a) Five Deans of Faonlties, by rotation as specified in the Statutes,

(®) () TFive post-graduate students who are wholly engaged in the
studies in'the University; ' A

{B) Two members fo be elected in the manner speclfmd by‘ the Statutes
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(%) five under-graduate students who are wholly engaged in studies in
affilinted . golleges {rom the first ten students in order of their merit in the
examination held immediately before their nomination ;

(#€) two students who are wholly engaged in-the under-graduate or post-
. graduate studies and who have achieved eminence in sports or other cul-

tural acitivities organised by the University immediately before their nomi- _

nation :

Provided that one of the students to be nominated under item (i¢s) shall
be a woman.

{2) The term of office of elected members referred to in paragraphs (A) and-
(B) in Class II of sub-section (Z) and of the nominated members referred to
in clause (i} of paragraph (C) inclass II of that sub-section shall be five years
and of the members referred to in clanse (ii) of that pazagraph (C) shall be
for one academic year :

Provided that every person elected under paragraph (A) or paragllaph (B)
in Class IT of sub-section (I) or nominated under sub-claise (5) of clause (i)
of paragraph (c) or under clause (ii) or that paragraph in Class I of sub-section

(Z) shall continue to hold office of a member of the Court so long only as he

18 & member of the electing body or, as the case may be, bodies or is & head-
_ Inaster or & secondary teacher or a teacher ora principal or a member of a non-
teaching staff or a president of a district panchayat or a dean of a faculty or a

stundent wholly engaged in studies, as the case may be.

17. (1) The Court shall, on a date to be fized by the Chancellor, meet
onee o year ab a meeting to be called the annual meeting of the Court.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a
requigition in writing signed by not less than one-third of the total members
of the Court, convene a special meeting of the Court.

18. (1) Subject to the other provisions of this Act, the Court shall
exeroise the following powers and perform the following duties, namely :—

(a) to review, from time to time, the broad policies and programmes of
the University and to suggest measures for the improvement and develop-
ment of the University ;

() to consider and pass resolutions on the anuusal report and the annusl
accounts of the University and the audit report on such accounts :

_,(t;). to advise the Chancellor in respect of any matter which may be re-
feorred to it for advice ; and -

(d) to exercise such other powers and perform such other duties as may
be conferred or imposed on it by this Act or the Statutes, '

IV—Extra—32—38
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19. (1) The Executive Council shall be the exeoutive authority of the
University and shall consist of the following, namely :—

(i} The Vice-Chancellor Ea-Officio Chairman ;
{(#3) The Pro Vice-Chancellor ;

{itd) The Director of Higher Education, Glujarat ‘State or the officer

designated under claunse (5) of paragraph (B) 8¢ Class-1 of sub-section (1) of
section 16 ;

(v) The Director of Technical ‘Education, Gujarat State or the officer

designated under clause (%) of paragraph (B) of Class-I of sub-section (f) of
section 16 ; _ : )

{v) The Director of Health and Medical Services and Medical Education,

Qujarat State, or the officer designated under clauso (tt1) of paragraph (B}
of Class-I of sub-section (7) of section 16 ;

(9) Two Deans of Faculties nominated by the Vice-Chancellor from

amongst the Deans of Taculties by rotation in the manner prescribed by the
Statutes ;

{vis) Two persons to be elected by the Court from amongst its members
who are not teachers or members of the teaching staff of the University-

affiliated  colleges, recognised institutions and approved institutions and
students ; '

(viti) Two Principals of the affiliated colleges nominated by the Vice-
Chancellor by rotation in the manner specified by the Statutes ;

(iz) One University professor not being a Dean of a Faculty nomjna@

by the Vice-Chancellor by rotation in the manner prescribed by the
Statutes ; ) ;

() One Reader nominated by the Vice-Chancello

r by rotation in the
manner prescribed by the Statutes ; :

{xt) Two persons to be nominated by the Chancellor from amongst dis-
tinguished educationists, teachers, and such other class of

f persona irrespoc-.

tive of whether they are members of the Court or not : :
Provided that a member nominated under clauses (vi), {viii), (ix) and (x)

or elected under clause (vii) shall cease to hold office as such member if

he ceases to be a Dean, a Principal, a University Professor, a Reader or,
as the case may be, a member of the Court. ' '

(2) The term of office of the elected and nominated members of the
Exzecutive Council shall be three years. '
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20. (1) BSubject to such conditions as may be prescribed by or under
the provisions of this Act, the Executive Couneil shall exercise the following
powers and perform the following duties, namely :— :

(i) to hold, control and administer the property and funds of the Uni-
versity; : 5. :

(#) to enter into, vary, carry oub and cancel contracts on behalf of
the University in the exercise or performance of the powers and duties
assigned to it by or under this Act and the Btatutes or the advice of
the Finance Committee and the Legal Committee, if any, appointed by the
Bxecutive Council;

(i) t6 determine the form, and provide for the custody and regulate |

the use, of the common seal of the University; '

{iw) to administer funds placed at the disposal of the Univei'sity- for
specific purposes; - '
(v) to passs the annual financial estimates of the University;

(vi) after the financial estimates are voted —_

(¢) te reduce the amount of the budget grant,

() to sanction the transfer of any amount within a budget grant

from one minor head to another or from a subordinate head under one -

minor head o & subordinate head under another minor head, or

(6} to sanction the trasnfer of any amount not exceeding five thou-
sang rupees within a wminor head from one subordmate head to another
or from one primary unit to another; _

_ {vif) to make provision for buildings, premises, furniture, apparatus’

- and other means needed for carrying on the work of the University;

_ ‘ (wiis) to acceph, on behalf of the University, bequests, donations and
transfers of any movable or immovable property to the University;

" (iz) to transfer any movable or immovable property on behalf of the
Waiversity;

(@) te »eise loans on the security of the assets of the Univemity;

{#) to manage and regulate the finances, accounts and i
of the University: Hvestmonts

(ai5) to mihtuto and manage—
(#) Printing and Publication Department,

Powera
and duties
of the
Kiecutive
Counceil,




3220 GUTARAT GOVERNMENT GAZE'I‘TE,_‘ EX., 1i.9.1986 _ _{i_’ART'IV
{0) University Extension Boards,
{c) informa.j;ion Bureau,
(¢) Employment Burean, and

. (¢) such other institutions and organisations 25 may bo necessary for
e fonctioning of the University, ' _

(witt) to make provision—
(a) for extra-mural teaching and research,

(8) for physical education, National Cadet Corps, National. Service
Scheme and Military training and sich other recognised activities;

{wtv} to manage colleges, departments, institutions of ressarch or 8peoia-
lised studies, laboratories, libraries, museums and hostels maintained by
the University; ' '

i

(@) to rTecognise hostels, to inspect such hostels and to withdraw:re-
-cognition therefrom; .

(i) to provide housing accommodation for University teachers and
other employees, to the extent the finances of the University pérmit;

(wviz} to register high schools situate outside the University ares as
may be provided by Statutes;

(wvud} to arrange for, and to direct, the inspection of affiliated colleges,
recognised institutions, approved institutions and hostels, to issue instruc-
tions for maintaining their efficiency and for ensuring proper conditions of
employment for members of their staff, and in case of disregard of such
instruction to modify the conditions of their affiliation or recognition or
take such other steps as it deems proper;

- (wiz) to call for reports, returns and other information from -colleges,
recogised institutions, approved institutions or hostels:

{zx} to supervise and control the residence, condust snd disciplifie of
the students of the affiliated colleges, University Departments and te-
cognised and approved institutions and to make arrangements for promoting

their health and general welfare and to take disciplinary action against
the students; :

{zwr) to institute and confer honorary degress and @ademid distifictions
in the manner prescribed by the Statutes; :

(wwid) to recommend to the State Governnient withdrawal or reduction

of a grant to a college which makes default in castying oub s condi-
tions of affiliation; -
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(zwiti) to regulate the fees to be paid by the students in affiliated col-
leges and recogﬁised or approved institutions;

(mv) to institute and award t‘ellowsh1ps, travellmg fe}lomhlps, scholar-
‘#hips, atudentahjps, exhibitions, medals and prizes;

(#iv) to appoint academic, administrative &nd other staft of the Uni-
vergity, to fix their emoluments and define their duties and the conditions
‘of their services and to take disciplinary action against them;

_ (z203) to recognise a member of the staff of an affiliated ecollegs or
* recoguised institution or approved institution as professor, reader, lecturer
or teacher of the University and withdraw such recognition;

 (wooss) to-fix remuneration of examiners and to arrange for the conduet
and for publishing the results of the University examinations and other

(mvm) to fix, demand and receive such fees and other charges as Inay
be presoribed by the Ordinances;

(z2z) to lay down and regulate salary scales, sllowances and oonchhonl
of service of officers (other than the Chancellor, the Vice- Chancellor and
the Pro-Vice-Chancellor) and members of the teaching, other academis

~ . snd non-tesching stafl of the University;

(wzz) o lay down and regulat-e salary scales, allowanceés and conditions
of service of the members of the teaching, other academic and non--
teaching staff of the affiliated colleges and recognised or approved insti-
tutions;

{zzx) to make provision for instruction teaching and training in #och

* branches of Jearning and courses of studies as it .may think fit and fos
research and for the advancement . snd dissemination of knowledge;

(zzoit) to make such promlon a8 w111 enable affiliated colleges and re-
ecogniged or approved institutions to undertake specialisation of studies;

. (mzeiit)  to organise and ma.ka provmlon for common laboratories, libraties,
- .museums end other eoquipment for teacking and research;

(2zzw) to establish and maintain departments and - matltuta of re--
rearch and speclahsed studies;

(mv) to institute profesorships, rea.darahspa, lec’t.u.rerﬂhlps lnd oﬂ»t
posta of teachers required by the University;

(wozv) to institute and confer degrees, titles, dxplomu and othu ses-
demic dlahnctlons,

{mm’) to- make, amend or repeal the Statutes and Ordinances;

(mms) to elect office bearers and authorities as provided in ﬁhe Orch-
nances and the Statutes;
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gmw;) to mske provision relating to the use of Gujarati, Hindi (in
- Deévnagri sctipt) and English or all the three languages as the media of

{nstruction and examinabion;- .

{«l) to submit to the State Glovernment proposals for conferment of
autonomy on any affilisted college or a recognised institution or a Univer-
sity Department or a University college entitling it to privileges in the
matters of admission of students, prescribing: the courses of study, irpart-
ing instruction, teaching and training in the courses of study, the holding
and conduct of examinations and power to make necessary rules for - the
purpos; : o _ .

(zli) to recommend to the State Government withdrawal of sutonomy
conferred on any affiliated college, recognised institution or a University
college or Department: o

(a¥i§) to.sanction the transfer of any immovable property;

(zli#5) to exercise such other powers and perform such other duties a9
may be conferred or imposed on it by this Act, Statutes, Ordinances aud

Regulations;

(aliv) to exercise all powers of the University not otherwise provided
for in this Act, or the Statutes and all other powers which sre requisite
#0 give effect to the provisions of this Act or the Statutes.

(2) The Executive Coun_cil shall makea report of every ease of acceptance
of property referred to in clause (vit3) of sub-section (I) to the Court.

(3) The Exeountive Council shall not transfer any immovable property
without the previous sanction of the State Government and no transfer of
immovable property which is not made with such previous sanction shall be

‘binding on the University. .

(4) The Executive Council may by Ozdinance appoint commt!'.heea to carry
out its administrative work and define their constitution, funetions and tenure,

(5) The exercise of the powers by the Executive Council under clanses
(ariz) and (wz) of sub-section (I} in so far as they relate so the laying down

. apd regulating salary scales and allowaunces of officers (other than thse

Chavcellor, the Vice-Chancellor and the Pro-Vice-Chancellor) and members
of the teaching, other academic and non-teaching staff of the University, -
affiliated eolleges and recognised or approved institutions, shall be mubiech te -

" she approval of the State Government. _

31, (f) The Academio Council shall be the academic body of the Waiver:

" ity and shall eonsist of ihe following persons, namely :—

(#) Whe Vice-Chancellor, Ez-Officio Chairman;

{#%) ¥he Pro-Viee-Chancellor, if any, Es-Officie;

(448) The Deans of Faculties, Ez-Offioin;

(i) The Heads of University Departments, Ba-Offéeco;

(/) One lecturer to be nominated by the Vice-Chancellor fram each
fasulty by rotation in She manner specified by the Siatubes;
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(o) One representative of Heads of recognised institutions and four
Principals of sffiliated colleges nominated by the Vice-Chancellor by
* yotation in the manner specified in the Statutes : . '

Provided that-—

{0} whore only one of the offices of the Principals of affiliated colleges
is he d by a woman, such woman shall be nominated as one of the four
Principals, and 3 _ _ : . _
~(b). where more than one offices of Principals of affiliated colleges ate

held by women, one out of those women shall be nominated by the
Yico--Chancellor by rotstion in the manner specified by Statutes, ad- one of
she four Principals;

(vii) nob more than fifteen Chairmen of Boards of Studies nominated by
the Viea-Chancellor by rotation in the manner specified in the Statutes ;

Provided that a member specified in any of the clauses (iti) to (vii) shall’

ceaso to hold office as such member if he ceases to be a Dean of « Faculty,
Head of University Department, Professor, Reader, Lecturer, Hoad of &
recognised institution, Principal of an affiliated college or, as the case may
be, the Chairman of & Board of Studies.

(3) As soon a8 the Academic Council is constituted under sub-section (1), it
may co-opt as its additional members two eminont persons who are experts
in any of the subjects taught in the University, whether they are or are not
eonnected with the University as its members, teachers or otherwise.

(3) The term of office of the members of the Academic Council other than
ex-offieio members shall be one year. :

29, (1) The Academioc Council shall have the control and general regula-
tion of, and be Tesponsible for, the maintenance of the standards of teaching
aiid examinations with the University.

(2) Without prejudice to the generality of the foregoing provisions and

subject to such conditions as may be preseribed by or under the provisions of
this. Act, the Academic Council shall exercise the following powers and
perform the following duties, namely :-— '

_ (i) to approve Regulations made by the Faculty concerned laying down
courses of study;

{#) to approve Regulations made by the Faculty concerned regarding
the gpecial courses of study;

(#) to arrange for co-ordination of studies and teaching in affiliated

colleges, Tecognised institutions and approved institutions;
(iv) to promote research within the University;
() to approve proposals for allocating subjects o the Faculties;

(v3) to make proposals for the establishment of University Departments,
institutes of research and specialised studies, libraries, laboratories and
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(vis) to approve and to Tecommend to the Exeoutive Council puposals
for the institubion of professorships, readerships, lesturerships and any ether
postd’ of teachers required by the University and for prescribing the duties. ofs
such posts;

(viis) to approve and to recommend to t-he Exeocutive Coundil proposals:
. for the institution of fellowships, travelling fellowships, scholarships, student--
. shipa and medals and other awards and to make regulations for their- award '
(#2) to make R~gulations regarding the examinations of the University and

thé conditions on which studants éha.ll be admitted to them;

(:6} to make and approve Regulations presoribing the eqmvalenco of
emrmnatmns‘ .

{x8) to approve Regulations prescribing the manner of granting sxem-
ption from approved courses of study in the University orin affiliated collegeu
for qualifying for degrees, diplomas and certificates;

_ {x%) to recommend to the Execut.iva Council affiliation of & college and

recognition or approval of an institution;

{zi#%) to recommend to the Exeoutive Council the institution, conforment
and grant of degrees, diplomas and certifioates in the manner presecribed by
tho Statutes;

{ziv) torecommend to the Executive Council the confermens of honorary
degrees and other academic distinctions, in the nianner prescribed by
the Statut,aa

(aw) to recommend fo the Executwe Council the institution of depart~
ments and Faculties;

(a0} to exercise such other powers and perform such other duties as may
he conferred or imposed on it by thiz Act, Statutes Ordinances and.
Regulations; and

(z0if) gonerally to advise the University on all academic matters.

23. (1) The University shall include the Faculties of Arts, Education,
Soience, Technology including. Engineering, Law, Medicine, Commerce and
Rual Studies and such other Faculties as may be prescribed by the Statutes.

"Each Faculty shall compris: such subjects a3 may be preseribed by the

Biatutes.
(%) Fach Faculty shall consist of—

{f) all Chairmen of the Boards of Studies of the sub]ects compnsed
in the Faculty;

_ (¢t} Heads of University Departments of subjects comprised in the. Faculty
“who are not Chairmen of the Boards of Studies; :
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(4i%) one member o be nominated by the Vice-Chancellor by rotation in
the manner specified by the Statutes from amongst the members of each
Board of Studies for the subjects comprised in the Faculty, other than the

" Chairmen and the Heads of University Departments, and

(iv) one person to be co-opted by the Faculty in respect of each Depart-
ment in th- Feculty from amongst such persons who are experts in the
subjects dealt with by the Department.

{3) (a) Where a Chairman of the Board of Studies or a Head of Univer-
sity Department or a teacher, by virtue of the provisions of sub-section (2),
becomes a member of more than one Faculty, he shall, within one month
from the date on which he becomes a member of more than one Faculty,
intimate in writing to the Registrar any one of such Faculties the membership
of which he desires to retain. On receipt of such intimation by the Repistrar,
the person shall be deemed to have ceased to be a member of other Faculties.

(b) If the Chairman of the Board of Studies, the Head ol University
Department or the teacher, who is required under clause (a) to give intima-
tion, fails to give such intimation, the Executive Council shall determine the
Faculty of which such person shall bg a member and on such determination
the person shall be deemned to have ceased to be & member of other faculties.

(4) The term of the office of a member of & Faculty shall be such as may
be preseribed by the Statutes. '

24. (1) Each Faculty shall have the general control and power of regula-
tion of, and be responsible for, the maintenance of standards of teaching and
examinations of the University for the subjects comprised in it.

(2) Without prejudice to the generality of the foregoing provisions and
subject to such conditions as may be prescribed by or under the provisions
of this Act, the Faculty shall exercise the following powers and perform
the following duties, namely :— T '

(i) to make Regulations in consultation with the Boards of Studies con-
cerned laying down courses of study in the Faculty; _

(#) to make Regula.tions regarding the special courses of study in the
Faculty;

(##) to make Regulations for the standards of passing the relevant
exgaminations in the Faculty and for awarding classes at such examinations;

(iv) to-make proposals for promoting research in the subjects assigned
to the Faculty; .

{v) to make proposals for allocating subjects to the Faculty;

{vi) to make proposals for the establishment of departments, institutions
of research and specialised studies, libraries, laboratories and museums
concerned with the Faculty; ’

{vid) to make proposals for the institution of professorships, readerships
lecturerships and any other posts of teachers in the Faculty and for pres:
cribing the duties of persons occupying such posts;
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(vm) to make proposals for the institution of fellowships, travelling follow-
" ships, scholarships, studentships, medals, prizes and other awards and to
make Regulations for their grant;

(éx) to make Regulations for the maxinum workload of teachers, the
minimum teaching work for every subject and the minimum laboratory
work and any other prescribed work to be done by students for any

---sub]ect‘. in the Fa.culty, '

(x) to make Regulations prescribing equivalence of examinations;

(é:i) to make Regulations preseribing the manner for granting exemption
from approved conrses of study in the University or in affiliated colleges fo::

. qualifying for degrees, diplomas and certificates in the Faculty;

(zii) to exercises such other powérs and perform such other duties as
may be conferred or imposed on it by this Act, Statutes, Ordinances and
Regulations; and

(z413) generally to advise the University on all academic matters pertain-
ing to the concerned courses of stddies in the Haculty.

25. (1) There shall be a Dean of each Faculty who shall be nominated
by the Vice-Chancellor by rotalion in the manner as specified hy Btatutes

~ from amongst persons who are Heads of Unlvetsnty Departments and Chair-

men of Boards of Studies.
(2) The Dean shall hold office for a term of three yenrs.

(3} The Dean shall be the principal cxecutive authority of the Faculty,
and shall exercise the following powers and perform the following duties,
namely —

{¢) he shall be the Chairman. of the Faculby and shall preside at its
meetings;

{#) he may attend the meeting of any Board of Studies in the Faculty;

(##%) he shall supervise and co-ordinate the work of the different Boarda
of stuches under the Faculty,

(w) he shall plan and organise seminars, refresher courses, and workshops,
pertaining to the subjects under the Faculty;

(¢} he shall inspeet and guide the University Depart.ments, afliliated
colleges, recognised imstitutions and approved institubions in respect of
subjscts under the Faculty; and in case where he considers it necessary
to do so, also make a report of such inspection to the Vice-Chancelior;

{(vi) he shall recommend to the Executive Council for approval, proposals
~for the programmes of visiting teachers and for the exchange of teachers;
end

(vis) he shall be responsible for the due observance of the Statutes, tha
Ordinances, aud the Regulations relating to the Faculty.
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26. (1) There shall be a Board of Studies for evléry subjet or- group of
subjects as may be presoribed by the Statutes. R

(2) Subject to the provisions of sub-section (3), each Board shall consist

of the following members, namely:— .

(i) the Head of the University Departments in the subject or each of

the subjects with which the Board is concerned (hereinafter in this section
referred to as “the subject”) ; ' o

{ii) not more than 10 per.%ons nominated by the Vice-Chancellor by
rotabion in the manner prescribed by Statates from amonhgst the teachers
of affiliated colleges.

(iii) mnotwmore than such four personsto be co-opted' by the Board who
are—

(¢) cxperts in the subject or in subjeects cognate or allied to the
subiect; and )

(b) expertsin the profession or indsustry concerned with the subject.
(3) Each Board shall consist of atleast four members :

Provided that where the number isless than four, the Vice-Chancellor shall
nominate such nwmber of members, as may be necessary to make up the
deficiency subject, however, to the condition that the total number of co-
opted and nominated merbers shall not excecd three.

(4 The Head of the University Department shall be Chairman of the
Board : :

Provided that—

(@) Where there are on the Board more than one University Depart-
ments represented hy its Head. the Head of such . University Department
as may be determined by ihe Vice-Chancellor shall be the Chairman of the

Board

(b) where there is no such Head of the University Department on the
Board, the Chairman shall be elected by scuch of its members as are

qualified to teach post-graduate courses.

(5) The term of office of the members of the Board of Studies shall be
* three years. '

(6) The powers and duties of & Board of Studies shall be as follows,
namely:—

{2} to recommend courses of studies in the subject or subjects with

which the Board is concerned (hereinafterin this gection referred to as™‘the
subject”) ; ) o :

Pl
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() to recommend and presoribe, where necessary, books for study in
- the subject;

(%) tn recommend programmes for extension services and research in
{$he subject; . \

(i) to recommend organisation of seminars, refresher courses and work-
ghops to the Dean of the Faculty concerned;

(v) to recommend ‘programmes for experiments and research in the
courses of studies preseribed in the subjeet;

(vi) to recnmmend schemes for preparatlon and t.rans.latlon for bhooks
in the subject and suggest bibliography of books for study: '

(vit) to frame and propose Regulations pertaining to the courses of study '
and examination in the subjeoct;
(viti) to review periodicslly the terminology current in the subject; and

o {ég) to exercise such other powers a.nd duties as may be prescrlbed by
the Statutes.

(7) A Board of Btudies shall meet at least twice during an academic term
as determined by the Ordinances.

Finance 27. (1) Therq shall be a Hinanee Committee,
Committee.

(2) The constitution of such committee, the term of office of its members
and the procedure to be followed by it shall be such as may be presoribed
by the Statutes.

(3) The Finance Committee shall perform the folowing functions, namely:-
(a) to review the .expenditure incurred by the Umiversity; |

- (b) to ensure proper utilization of the money by the University accord
ing to budget provisions; )

" (¢) -to review the position of financisl resources of the University;

@ to formulate budget programmes;

(¢) to recommend economy in administrative expenses;

() to perfomi such other functions relating to accounts and audit of
the revenue and expenditure of the Umversxty a.s"‘ma.y be assigned 4o it
by the Executive Council; and

{g) to advise the Executive Council in financial matters whenever such
advice is sought by the Executive Council,
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28. (I) The University shall establish a Board of University Teaching
and Research, a Board of Extra-Mural Studies, a Board for Hostels Manage-
ment, & Planning Board, a Board for Students’ Welfare and such other

/Boards as may be prescribed by the Statutes.

(2) The constitution, powers.and duties of each of the Boards established
under sub-section (I} shall be such as may be prescribed by the Statutes.

¢9, The constitution, powers and duties of such other bodies as may be

| declared by the Statutes to be authont.les of the Umversmy shall be as preg-

(mbed by the Btatutes.

CHAPTER V
STATUTES, ORDINANCES AND REGULATIONS

30. - Subject to such conditions - as may be prescribed by or under the

provisions of this Act, the Statutes may provide for all or any of the
following matters, namely :—

(®) conferment of honorary degrees,
(#) holding of convocations to confer degrees,
" (#3%) powers and dufies of the officers of the University,

(i) constitution, powers and duties of the authorities of the University,
save as provided -in this Act,

(v) institution and msintenance by the University of departents,
institutes -of Tesearch or specialised studies and hostels, _

{vf) acceptance and management of bequests, donations and endow-
ments,

(vii) registration of graduates and maintenance of register of registered

graduates,

(vidz) procedu:e at meetings of the authorities of the University and for
the transact.mn of their business,

(w) qualifications of professors, readers, lecturers and teachers in affilia-
ted colleges and recognised institutions,

(@) the maximum number of students to-be admitted in a college,

(%) all matters which by this Act are to be or may be prescribed by
the Statutes. )

31. (I) The Statutes may be made by the Executive Council, or may be
amended, repealed or added to by the Executive Council in ‘the manner
hereinafter prowded
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" \?) The FExecutive Council may take into consideration the draft of a
Statute either of its own motion or on & proposal by any other University
authority. e _ :

(3) Such draft shall be considered by the Executive Council ab its next

_ succeeding meeting. The Bxecutive Council may approve such draft and pass

the Statute or may reject it or return it to the concerned University autho-
rity for reconsideration either in whole or in parb together with any amend-
ment which the Executive Council may suggest. After any draft so returned
has been further considered by the concerned University authority together
with any amendent suggested by the Executive Council, it shall be again
presented to the Executive Council with the report of the concerned Univer-
sity authority thereon and the Executive Council may-then deal with the
draft in any manner it thinks fit.

' (4) Where a draft of 3 Statute seeks to provide for scademic matters or .
‘matters relating to discipline.of teachers or students, the Executive Council
shall, before passing such Statute, consult the Academie Council.

Where a Statute affects the powers or duties of any officer, authority

“or Board of the University—

(i) the Executive Council shall, before proposing the draft of such
Statute ascertain and consider the views of the officer, anthority or Board
concerned; and,

(i) the Executive Council, before passing any such Statute taken into
consideration of its own motion, shall ascertain and consider the views of
the officer, anthority or Board concerned.

(6) Every Statute passed by the Executive Council shall be presented to
the Chancellor who may give or withhold his assent thereto or refer it back
to the Executive Council for reconsideration.

(#) No Statute passed by the Executive Council shall have validity until
assented_to by the Chancellor. :

32, Subject to such conditions as may be prescribed by or under the
provisions of this Act, the Executive Council may make Ordinances to
provide for all or any of the following matters, namely :—

(i) conditions under which students shall be admitted to courses of
studies for degrees, diplomas and other academic distinctions,

(ii) conditions governing the appointment and the duties of examiners,
(i) conduct of examinations,
(iv) recognition of teachers of the University,

(v) conditions of residence, conduct and discipline of the students of
“the University,
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(vi) remgm'ﬁ_on of hostals,

(vii) inspection of afiliated colleges, recognised institutions, approved
institutions and hostels, . . ' : :

- (viii) “rules to be observed and enforced by colleges and recognised ingti-
tutions and approved institutions in respect of transfer of students,

(ix) mode of execution of contracts or agreements for, or on behalf of,
the University, .

(x) all matters which by this Act or the Statutes are to be or may be
provided for by the Ordinances; and '

(xi) generally all matters for which provision is in the opinion of the Exe-
cutive Council necessary for the exercise of the powers conferred or the
performance of the duties imposed upon the Executive Council by this Act
or the Statutes. '

33. (I) Ordinances shall be made by the Executive Council:

Provided that no Ordinance concerning the matters refered to in clauses(i)
to (viil) of section 32 or any other matters connected with the maintenance
of the standards. of feaching and examinations within the University shall be
made unless a draft of the same has been proposed by the Academic Council.

(2) The Executive Council shall not have power to amend any draft
-proposed by the Academic Council under sub-section {I) but may reject it
or return it to the Academic Council for reconsideration, either in whole or in
parh together with any amendment which the Executive Council may suggest.

(8) All Ordinances made by the Executive Council shall, excei)t as provided
by this Act, have effect from such date as it may direct.

3. (I) The Academic Council and subject to the approval of the Aca-
demic Council, each Faculty may make Regulations consistent with this Act,
the Statutes and the Ordinances providing for all matters which by this Act,
the Statutes or the Ordinances are to be provided for by Regulations and for
all other matters solely concerning itself, -

(%) Any authority of the University, specified in clauses (v) to {viii) of
section 15 may, subejct to the approval of the Iixecutive Council, make Raules,
consistent with this Act, the Statutes, Ordinances and Regulations, providing
for all matters solely concerning such authority. .

(3). All Regulations made by the Academic Council or any Faculty and all
Rules made by any authority shall have effect from such date as the authority
making the Regulations or Rules may direct : '_

Provided .th.at a Regulation or a Rule which involves expenditure from the
University Fund shall not be effective until it is approved by the HEzecu-
tive Council, _ : . .
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" GHAPTER VI. . )
AFFILIATION, RECOGNITION AND APPROVAL.

Afilintion. 35. (1) A college applying for an affiliation to the University shall send a
letter of application to the Registrar, not later than 31st March of the year
preceding the: year in which the college is proposed to be started :

Provided that, on the recommendation of the Vice-Chancellor, the Executive
Council may, if it is sabisfied that there are special reasons to do so, after
recording such reasons, entertain a letter of application sent o the Regis- -

. strar after 31st March. o

(2) A college applying for an affiliation shall aatiéfy the Executive Council
and the Academic Council— - o '

(a) that the college will supply a need in the locality, having regard to the
type of education intended to be provided by the college, the existing
provisions for the same type of education made by other colleges in

_ neighbourhood and the suitability of the locality where the college is to be
established; ' ' _

(b) that the collegeisto beunder the management of regularly constituted
governing body; _ ' ,

(c) that the strength and qualifications of the teaching staff and the
conditions governing their tenure of office are such as to make due pro-
vision for the courses of instruction, teaching or training to be underfaken

- by the college;” ' ' :

(d) that the buildings in which the college is or is to be located are suit-
able and that provision has been or shall be made, in conformity with the
Ordinances, for the residence in the college or in lodgings approved by the
college, of students not residing with their parents or guardians, and for
the supervision and welfare of students;

(e) that due provision is made or shall be made for a library;

(f) that where affiliation is sought in any branch of experimental
science, atrangements have been or shall be made in conformity with the
Statutes, Ordinances and- Regulations for imparting instruction in that
branch of science in a properly equipped laboratory or museum;’

(¢) that due provision is made orshall be made as far as circumstances
may permit, for the residence of the Principal and other members of the
teaching staff in or mear the college or the place provided for the residence
of students;- : :

(h) that the financial resources of the college are such as to make due
provision for its continued maintenance and efficient working ;
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~ (9) that the college rules flxmg the fees (if any) to be paid by the
‘studenta have not been so framed as to involve such compehtlon with
any existing college in the same neighbourhood as would be injurious to the
interest of education ; :

"(7) that for recruitment; of the mecnpal and members of the t-eachmg staff
of the college, there is a selection committes of the college whlch shall in-
clude—

) in the case of recruitment of the Principal a répx_‘esentatiﬁ'e of the
University nominated by the Vice-Chancellor, and

(#3) 1in the case of recruitment of a member of the teaching staff of the
college, a representative of the University nominated by the Vice-Chancelior
and the Head of the Départment, 1f any, concerned with the sub}ect to be
taught by such members :

Provided that nothing in this clause shall apply to a Government
college, a college maintained by Government or a college established.
and administered by minority based on religion or language;

(k) that the college shall comply with the Statubes, Ordinances and Re-
gulations providing for conditions of service including salary scales and
allowances of the teaching and other academic and non-academic staff of an
affiliated college, not being & Clovernment college or a college maintained
by the Government;

{I) such other conditions as may be specified in the Statutesin a.ccordance-
with the provisons of this Act. ,

(3) The application shall contain an assurance that after the college ia

 affiliated, any transference of management and all changes in the teaching

gtaff and all other changes which result in any of the aforesaid requirement no
being fulfilled or continued fo be fu].t‘l].led shall be forthwith reporte to the
Executive Couneil.

~ (4) Onreceiptofa letter of apphcatmn under sub section (7), the Executive
Council shall—

{a) direct a local inguiry to be made by a competent person or persons

authorised by the Executive Council in this behalf in respect of the matters

_referred to in sub-section. (2) and such other matters as may be deemed
" necessary and relevant; '

()P make such further inquiry as may appear to it to be necessary;

{¢) give due consideration to the reqmest, if any, made by the applicant
for reconsideration of any of the conditions conveyed to him;

(@) record its opinion after consulting the Academic Council on the ques-
tion whether the application should be granted or refused either in whole ar
in part, stating the result of sny mquu'y under clauses (a) and](h) ;

Iv—-Extra—32—6
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‘Provided that where the views of the Academic Council with regard to the
affilistion of & college are not acceptable to the Executive Counsil, the
Executive Council shalt refer the matter again to the Academic Council,
with or without its comments, and the Academic Council shall communicate
again to the Executive Council its views with regard to the affiliation of
the College. :

(5) The Registrar shall submit the application and all proceedings, if any,
of the Academic Council and the Executive Council relating thereto to the
State Government which- shall after such inquiry as may appear to it to be
‘necessary, grant or refuse the application or any part thereof,

(6) Where the application or any part thereof is granted, the order of
the State Government shall specify the courses of the instruct'ons in respect
of which the college is affiliated and where the application or any part thereof
is refused, the grounds of such refusal shall be recorded.

(7) As soon as possible after the State Government makes its order, tho
Registrar shall submit to the Executive Council and the Academic .Council a
full report regarding the application; the action taken thereon under sub-

sootions (4) o (6] and of all proceedings connected therewith,

(8 An application under sub-section (f) may he withdrawn at any time
before an order is made under sub-section (6). ’

(9) Every college, not being a college esta'lished and adininistered by a
minority whether based on religion or language which’ immediately before the
commencement of this Act was affiliated ‘to the Gujarat * University and is
on such commencement affiliated to the University shall as and when ocoation
first arises after such commencement for recruitruont of the Prineipal and the
teachers of the college, constitute or reconstitute its selcotion- committee in
conformity with the requirement mentioned in elauss (4} of sub-section (I) as
if the said college had been affiliated subject to tho condition in the said
clause- (4). '

36. Where a colloge desires to add to the courses of instruction in re-
spect of which it is affiliated the procedure prescriibed by section 35 shall as
far as possible be followed. ‘

37. (1) The Executive Counoil shall have the power, after consultation with

Academic Council, to recognise as a recognised institution any institution of
research or specialised studies other than a college. - '

(%) An institution which desires to have such recognition shall send a
lettor of application to the Registrar and shalj give full jnformation in the
letter of application in respect of the following matters, namely: —

(2) oonstitution and personne) q_f the managing body:

~(b) subjeots and courses in regard to which recoggition is sought;
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{e) 'accommoda.tion, equipment, . library facilities and the number of

students for whom provision has been or I8 proposed to be made;

{d) the strengt‘.h of the staff, their quahflcatlons and sala.rles and the
" research work done by them ;

(6} foes levied or proposed to be levied and the financial provision made

for capital expenditure on buildings and equiprent and for the contmued
maintenance and efficient working of the institution.

(3) Before 'taking the application into consideration the Executiﬁe Couneil

may eall -for any further information which it"may deem necessary.

{4) If the Executive Council decides to take the application into considera-,
tion; it may direct a local inquiry to be made by a competent; person or persons
authorised by it in this behalf. After considering the report made as a result
of such local inquiry and makihg such further inquiry as may appear to it

to be necessary, the Executive Council shall, after obtaining the opinion of -

the Academic Council, grant or refuse the application or any part thiereof.

Where the apphcatlon or any part thereof is granted, the Executive Council

shall specify the subjects and courses of instruction in respect of which the
- institution is recognised and make a report to that effect to the Academic

Couneil at their next succeeding meeting. Where the application or any part

thereof is refused, the grounds of such refusal shall be stated.

8. ) The Executlve Council shall have the power, after consultation
with the Academic Council, to approve an institution as an “approved
institution” for specialised studies, laboratory work, internship, research or
academic work -approved by the Academic Council, under the gunidance of
a single qualified teacher.

(2). An institution which desires to have such approval shall send a letter
of application to the Registrar and shall give full information in the letter of
application in respect of the following matters, namely :—

{a@) the name, qualifications, experience and research-work of the teacher
under whom approved work is to be done; :

(b) the nature of work or the c;lﬂi)]eef:»s for which work ia proposed to be_
done ;

{(¢) accommodation, equipment, ~ library - facilities, and ¢he number of
students for whom provision has been made or is proposed to be made ;

* (d) fees levied or proposed to be levied and the financial provision made
for capital expenditure on buildings and ' equipment and for the continued
maintenance and efficient working of the mstltutlon

(3) Before taking the “application into consideration the Executive' Conneil
may call for any further information which it may deem necessary. :
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4) If the Exeoutive Council decides to take the app]icatdﬁn into consi-

- deration, it may direct a local inquiry to be made by a competent person

or persons authorised by it in this behalf. After considering  the reporb
made a8 a result of such local inquiry and making such further inquiry as
may appear to it to be necessary, the Executive Council shali, after obtaini

the opinion of the Academic council, grant or refuse the application or any’ '

part thereof. Where the application or any part thereof is  granted, the
Executive Council shall specify the subjects and courses of- instruction in

respect of which the institution is approved and make a report to that effect to -

the Academic Council at their next succeeding meeting, Where the application

~ or any part thereof is refused, the grounds of such refusal shall be stated.

39. (1) Every affiliated college, recognised inst-.itut.ion.and appr;ove&
institution shall furnish such reports, returns and other information as the
Executive Council after consulting the Academic Council may require to

- enable it to judge the efficiency of the college or institution.

- (2) On a direction by the Executive Council in that behalf, it shall be the

.duty of the inspection committee constituted under section b7 to inspect:

an affiliated college or, as the case may be, a recognised or approved ing-
titubion and to make- a report to the Executive Council. -
- (3) The Executive Council shall cause every such college or institution to
be inspected from time to time by the inspection committes,

{4) The Executive Council may call upon any college or institution so

' inspected to take, within a specified period, such action as may appear to it

to be necessary in respect of any of the matters referred to in sub-gection
(2) of section 35 and sub-section (2) of section 87 or, as the case may be,
aub-section (2} of section 38,

40. (1) Every affiliated college and recognised or approved institution -

shall, in respect of the medium of instruction, teaching, training and exa-
mination therein, comply with the provisions made in that behalf by this
Act, and the Statutes, Ordinances and Regulations. .

(2) If any affiliated college or recognised or approved institution contra-
venes the provisions of sub-section (1), then notwithstanding anything
contained in the other provisions of this Act— :

(a) the rights conferred on such college or institution by the affiliation,
recognition, or approval  shall stand withdrawn from  the date of such
enntravention ; and : : .

(b) such college or institution shall cease to be an affiliated collegs or
recognised  or approved institution for the purposes of this Act.

(3} If any affiliated college or recognised or approved institution affected
by sub-section (2) raises any dispute as to the withdrawal of its rights of
affiliation or recegnition or approval then such dispute shall be referred to the
State Goveinment and the State Government shall decide the dispute and its
decision shall be final. ' o
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.. {1) 'The rights - conferred on 2 college by affiliation may be with-
drawn 1o whole or in part -or modified if the college has failed to carry out

. any of the provisions of sub-section (2) of section 35 or the college has
failgd to observe any of the conditions of its affiliation or the college is

conduoted in & manner which is prejudicial to the interests of education.

" (2) A motion for the withdrawal or the modification of such rights shall be

initiated  only in the Executive Council. The member of the Executive

Council who intends to. move such & motion shall give notice of it and shall

state in writing the grounds on which it is made, :

(3) Beforo taking the said motion inte consideration, the Executive Council
ghall send & copy of the notice and written statement mentioned in sub-section
{(2) to the Principal . of the college concerned, together with an intimation

* that any ropresentation in writing submitted within a period specifed in such

inttmation on behalf of the college will be considered by the Executive Council :

Provided  that. the period s6 specified may, if necessary, be extended by -

the Exzecutive Counail.

. (4) On receipt of the represontation or on the expiry of the period referred

to in sub-section (3), the Executive Council, after considering the notice of -
mokion, statement and representation, and after such inspection by any com-

petent’ person or persons authorised by the Execuiive Council in this behaif,
and such furbher inquiry as may appear to it to be necessary and after
consulting the Academic Council, shall record its opinion in the matter :

Provided that where the views of the Academic Council with regard ta
the withdrawal or modification of the rights conferred by affiliation are not
acceptable to the Hxecutive Council, the Executive Council shall, before
passing such resolution, refer the matter 4gain to the Academic Council, with
or without ita comments and the Academic Council shall communicate again
to the Executive Council its views in the matter, :

() The Registrar shall submit the'pmposal and all proceedings, if any,
of the Acadenue Council and the Executive Council relating thersto, to the
Btate Government which, after such further inquiry, if any, as may appear

‘to it to be necessary, shall make such order as it deems fit, and eommu.-

nicate the same to the Executive Coundil, _

(6) Whete by an order made under sub-section (5) the righis conforred
on any college by affiliation are withdrawn in whole or in part or modified,

~ the grounds for such withdrawal or modification shall be stated in the order.

. {7) The Executive Council may, on recommendation _.of the Academio

~ Council, recommend to the State Government = withholding or reduction of

a granb to an affiliated college whigh, on & report by an inspection committes
or otherwise, is found making persistent default in carrying out the conditions

Withdrairal
of -~
affiliation -
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S \ 42. (1) The rights conferred on an institution by recognition may be

cooer - withdeawn on suspended for any period if the institution has failed to observe

RBoD. any: of the eonditions of its recognition or the institution is conducted in a
mapber which is prejudicial to the interest of education. o

(@) A motion for such withdrawal or suspension shall be initiated only
ip.tho Hzegntive Council. The member of the Executive Counci! who intends 3
tp:moys such a motion shall give notice of it and shall state in writing -

" the grounds on which it is' made.

{3). Before taking the said inotion into consideration, the Executive Council o
shall send a2 copy of the notice and written statement mentioned in sub- o
meption (2) to the head of the institution concerned, together with an inti- _ |
mintion that any ‘representation in writing submittod within a period specified

E:ﬁ'hﬁ' intimatign on behalf of the institution will be considered by the
xoohtive Counarl : - :

Brovided that the period so specified may, if necessary} be extended by ;
the Executive Council _ ' : |

4). Op, roceipt of the representation or on the expiry of the period referred
to in sub-section (3), the Executive Council, after considering the notice of
mé{lﬂ-?% stabement and representation and after such inspection by any com-
.p@}‘écnt Person or persons authorised by the Executive Council in this behalf
and after snch further inquiry as may appear to it to be necessary, and after

_ consulting’ the “Academic Council, may by a resolution withdraw or
suspend recognition. o ’ oo

Wishdrawal 43. (1) The right conferred on an institution by approval may be with-
- of deawn or- - suspended for any period by the Exccutive Council if the insti- .
approval. tution has failed to observe any condition of its approval or the work |
- . ossigned toit is conducted in a manner which is prejudicial to the interest .
of education, or the teacher recognised by the University leaves the institu- '

tope

(2). Before making an order undor sub-section () in Tespect of any
approved institution, the Executive Council shall, by iotice in writing, call
upon the inetitution o show ecause within one month from the date of the
recoipt of the motice by it, why such an order should not be made. The
seriod so_%:::en for showing the cause may, if necessary, be extended by the
zaoutive Council '

Tl

() On receipt of the explanation, if any, made by the institution in reply
to_tho.notice, and where no such reply is received, on the expiry or tue period
referred to in sub-section (2), the Execcutive Council shall, safter consulting
the. Academio Council and after such inquiry, if any, as may appesr to it

to. be negessary, decide whether the approval should be withdrawn, modified,
¢r; #s the oase may be, suspended and make an order accordingly.

I .

1

. !

. ’ I
I

1
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CHAPTER VII

~ AUTONOMOUS COLLEGES, AUTONOMOUS INSTITUTIONS ARD

AUTONGMOUS UNIVERSITY DEPARTMENTS,

4. (1) Any affiliated college or University college or a recognised indtitas
tion or 'a University Department may, by a letter addressed to the Ragitras,
apply to the Executive Council to allow the college, institition or, ‘@4 the
case may be, Department, to enjoy autonomy in the matters of adwiisdioh
of students, prescribing the courses of studies, imparting istrustiony and
training, holding of examinations and the powers to make necessary. rules

. for the purpose {hereinafter referred to as “the specified ma.tterﬁ”)a.

(2) Either on receipt of a letter of application under sub-section {1} ot

where it appears to the Executive Council that the standards of eduoation in
any affilisted college or University college or recognisedi institution or Uni-
versity Department are so developed that it would be in the interest of edu-
cation to allow the college, institution or Department to enjoy. autonomy
in the specified matiers, on its own motion, the Executive Council shall—

(@) for the purpose of satisfying itself whether the standards of edueca- -
, tion in  such college, institution or Department are so developed that it
would be in the interest of education to allow the college, institutish o
Department to enjoy autonomy in the specified matters— '

- () direct a local enquiry to be made by such bedy of persons autlio-

s

rised by the Executive Council in this behalf out of who at least :;’3 '

person shall be a representative of the University Grants Coxmidsion 3
{#) make such further inquiry as may appear to it to be Detesssty ;

() after consulting the Academic Council on the question whether the
college, institution or Department should be allowed to enjoy alitonomy
in the specified matters and stating the result of the inquiry under clause
(&) record its opinion on that question. ' )

7
(3) The Registrar shall thereupon submit proposals for conferring such
autonomy on such college, institution or Department aud ‘oceadings,
if any, of the Academic Council, and the Executive Council relating thereto,
to the Sﬂql,te Government, ' L :

(4) On receipt of the proposals and proceedings under sub-sedtion (), the
State Government, after such inquiry as may appear to i to be nelesaaty;-
‘may sanction the proposals or ‘reject the proposals. o " o

(5) Where the State Government sanctions the proposals, it shall by an
order published in the Official Gazette confer on the -college, institution o
Department specified in the proposals, power to regulate the adnmissioh of
students to the college, institution or, as the case may be, the Depafimient,
presoribing the course of studies in the college, institution or Department,
the imparting of_ instructions, teaching and training in the course of. studies,
the holding of examinations and such other powers as may have heen: speni-
fied in the Progosa_.lg, ' ‘

Conferment

aunfonomy
on oolleges
eto., in
cortain
Taatters.
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(6) A college, reoogmsed institution or Umvarslty Department exercising
the powers under sub-section (5) shall be called an autonomous college, auto-

nomous: recognised institution or, as the case may be, autonomous Uni-

vemsity Department.

() In the case of an autonomous ~college, autonomous recognised institu-

tion or autonomous University Department, the University shall continue
- to exercise general supervision over such college, instibution or Department
and to confer degrees on thoe students of the college, institution or Depar-
ment passing any examination qualifying for any degree of the University.

{I) For the purpose of enabling it to oxercise the powers conferred
on it under section 44, an antonomous college, antonomous recognised

institution or antonomons University Department shall appoint a standing

committee consisting of such members, including the . Chairman, as may
be prescribed by the Statutes.

(¢) The standing committee shall exercise such of the powers of the
college, institution or Department under section 44, as the college, institu-
tion or Department may delegate to it.

(3) The Standing Comunittee may appoint a special committes or committess
for the purpose of exercising such powers and performing such functions of
an authority of the University other than the Court, the Executive Council
and the Academic Council, in relation to the college, instibution or Depart~

-ment as the Standing Committee may, subject to such condltlons as it

thinks fit to impose, assign fo it or them.

: '46.. (1) Every autonomous college, institution or Department shall furnish
such reports, returns and other information as the Executive Council may
require to enable it to judge the efflclency of the college, mst.ltutlon or
Department.

(2) The Egecutive Council shall cause overy sutonomous college, mstitu~ ‘

tion or Department to be inspected from time %o time by the inspection -
committes referred to in section 57-or by one or more competent persons
a.u’ohonsed by it in this behalf,

47, (1) Whore in respect of an autonomous college, institution or Depart-
ment, the Executive Council is of opinion that the efficiency of the college, ins-
titution or Department has so deteriorated that in the interest of education .
it is necessary to withdraw the powers conferred on the college, institution
or Department under section 44, the Executive Council shall send an
intimsation to that effect to the Principal of the college, or head of the
"institution or Deparfment ‘statmg that any explanation in writing submitted
within the period specified in the intimation on behaif of the college, insti-
fution or Department will be considered by the Executive Council :

Provided that the periéd so specified may if necessary be extended by the
Executive Council,
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(2) O rogeipt of the explanation or on the expiry of the periog refsred
to, in_sub-section (/), the Executive Council, after considering * the explanation,

if any, and after such inspection by a competent person or Persons; authorised

by the Bxecutive Council in this behalf and such further inquiry as may appear
to,if 1Q. bg. necessary, and after cousylting the. Acadgmic Goyngil, shajl nags 2

resolution recommending the withdrawal of powers conferred undgr. sgeliop 44

Rriavided. that, o: resolution of the. Executive, Coungil, recommenging, the, wjth-
dmawel of the. posers conferred under  section. 44, shall be desmed to have
been passed by it unless the resolution has obtained the support of, twosthipds
of the members present at the mesting of the Executive Council such majority

comprising mot less than ome-half of the members of the Executive Coundil,

(9) The, Registrar shall submit the proposal and all proceedioss, i any
of the Academic Council and the Executive - Council relating thereto, to  the
State. Government which, after such further inquiry, if any, as iay appear
to it to be necessary, shall make such order as it deems ff and communicate
it to the Executive Council,

{4) Where in the case of an autonomous  college, autonpmous recognised
institution or 'autonomous University Department the rights conferred under
section 44 are withdrawn by an order made under sub-segtion (3); the
coliege, inatitution, or, as the case may be, the Department- shall ”céasg i‘o‘ be
an autonomous college, institution or Department from = the date specified
in the order.

CHAPTER VHI

ORGANISATION WITHIN THE UNIVERSITY AREA FOR
POST-GRADUATE ' TEACHING

48. (I) All post-graduate instruction, teaching and training within the
University area shall be copducted by the University at its head-quarters.

tion, teaching and training in respect of any subject for the purpose mentioned in
sub-section (f), it shall continug to maingin the University Centres  exigting

(22 Until the University establishes a department for post-graduate ihst'rlic-

immediately betore the commencement of this Act of such instrugtion, tgaching
and ftraining in that subject. Fption, tgac

Eiplanation—For the purposes of this section, University Centre shall
meap a Cepfre established by the Gujarat. University before the qommeﬁcem:egt
. of this Act, where post-graduate studies are imparted as determined by 'Ii"ué

Statutes, Ordinances aud Regulations of the Gujarat University made in  this
behalf. '

IV-Exira-32-6  ~
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L

@@ to lay down minimum cducatic;nal qualiﬁcations'for the different classes
of teachers and tutorial staff employed by such colleges and institutions and
the conditions of their service; :

(i) to approve the appointments of the teachers _made by such colleges
and institutions;

(iii) to require each such college and institution to contribute a prescribed
quota of recognised teachers in any subject for teaching on behalf of the
University; .

(iv) to co-ordinate and regulate the facilities provided and expenditure

ineurred by such colleges and institutions in regard to libraries, laboratories
and other equipments for teaching and research; ) |

‘(v) to require such colleges and institutions, when necessary, to confine
the enrolment of students to certain subjects; '

(vi} to levy contributions from such colleges and institutions and make

grants to them; and :

(vii) to require satisfactory arrangements for - tutorial and similar other . .

work in such colleges and institutions and to inspect such arrangements from
time to time:

Provided that a degree coilege or recognised institution shall supplement
such teaching by tutorial or other instruction, teaching or training in a manner
to be prescribed by the Regulations to be made by the Academic Council,

CHAPTER IX |
ENROLMENT AND DEGREES

‘59, No student shall be enrolled as a student of the University unless he has
passed— - '

(i) the Higher Secondary School Certificate Examination conductéd by the
Gujarat Secondary Education Board in such subjects and with such standards
of attainment as may be prescribed by the Statutes, or )

E .

(if) the Entrance Examination, if any, which may be instituted by the
University with the consent of the State Government and held in such subjects
and in such manner as any may be prescribed by the Statutes, or

_(iij) any other examination prescribed as equivalent to the examinations
referred to in clauses (i) and (i),

_-and possess such further qualifications, if any, as may be prescribed by the

Statutes: .
Provided that a student who has passed the Secondary School. Certificate

Examinatio_n in the tenth standard conducted by the  Gujarat Secondary
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Education Board in such subjects and with such standards of attainment as may
be prescribed by Statutes or any other examination prescribed as equivalent to
the aforesaid examination may be enrolled as a student of the University for the
purpose of such diploma courses as may be prescribed by Statutes. - '

Explanation—In this section, “Higher Secondary Schodl Certificate Exami-
. nation” means the examination of the students in the twelth standard.

51. (/) Every student of the University shall reside under such conditions
as may be prescribed by the Ordinances, B '

(2) -The University shall, as far as may be, provide to the étudcnts of the Residenoe
University residential accommodation in hostels of the University in accordance °f #udents.
with the provisions made by the Ordinances,

52, The Executive Council may, on the recommendation of .the Academic Degrees, _
Council, institute and confer such degrees, diplomas and other academic distine- ﬂ;ﬁL‘;“‘:‘i,:;i
tions as may be prescribed by the Statutes, ' ' mio, digtine-

tions

53. If, on the recommendation of the Academic Council, not less than two. Honorary
thirds of the members of the Executive Council recommended that an honofary gree.
degree, or other academic distinction be conferred on any person on the ground
that he is, in thelr opinion, by reason of eminent position and attainments a
fit and proper person to receive such degree or other academic distinction and
when their recommendation is supported by a majority of not less than two-
thirds of the members of the Court present at a meeting of the Coutt, such

~majority comprising not less than one-half of the members of the Court and the

recommendation is confirmed by the Chancellor, the Executive Council may

confer on such person the honorary degree or other academic distinction so

recommended without' requiring him to undergo any examination,
. : _ "

34. (1) The Chancellor may, on the recommendation of the Executive Removal
Council and of the Court supported by a majority of not less than two-thirdg Fom
of the members of each body present at its meeting, such majority comprising ;’i‘n";‘ 3‘1'
not less than one-half of the members of each body, remove the name of ai]y University
person from the register of graduates or withdraw from any person a diploma :??h.

or degree if he has been convicted by a court of law
the opinion of the Executive Council and the Court is a serious off

of any offence which indrawa] of
H ar
i i ' . . ence involving di .
moral turpitude or if he has been guilty of scandalous conduct, g diploma.

(2) No action under this section shall be taken waless the

is given an opportunity to.be heard in his defence in the ma
the Statutes,

person concerned
mner prescribed by

i
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Comiittecs.

Committees  55. () There shall be committecs for selection of different cldsses of full-
o :

e]';‘,mn it "ackers 6f ‘the Univérsity” including’ tiitors  and démonstrators.
i
: U(:n?orslty (2) No pcrson shall be -appointed as full-time teacher of the Umvers1ty

teachers 'e-xdept on the ' recommenidetion -df the 'commiittee.

{3 The constitution of such commiiftée, the term of oﬂice of its m”‘mbers
and the procedure to be followed by it shall be such as may be prescnbed by
the Statutes

Eta.nti_ritarsi %s. 'th ‘Thigre “shall be formed eévery year a comniittee for éach Fatiilty,
Comaitize. g the purpose of drawing up the list for appoifitments to” University exanifier-
shlps conmstmg of— : :

t%) the Pro-che Cliancellor, Ex-oﬁ’icro ‘Chairman,
() the Dean of the concerned Faculty,
(ii)) the Chairman of the Board of Studies, and

(iv) two members of the Board of Studies nommated by the Vice-
WTiandEltor ' for “thee *yéar. :

-

(2) ‘Plie"fist of Examiners prepared by the committee $hall be ‘placed through
’the “Ncatléniic Council "before the Vice-Chancellor for his approval who niay

t&i¥hirAfiprove or inodify the same for the reasons to be recorded in’ wntmg

~(3) Tﬁe procedute ‘fo “be ' foltowed by the committee shall ‘be such as may
- he ‘présciibed By Statiites. _

Tuspection 47, “There shall be an Inspection Committee consisting -of the -Pro-Viee-

Committee. (hancellor or any other person nominated by the Vice-Chancellor as the
. Chairman and such other members as may be appomted by ‘the ‘Exetitive
*Cblincil in accordance with- the - Statutes, .

o kg, D “Thete shall be a College Development Committee for -the - purpose
D.velop- bt Uevelopmcnt of colleges in the University area.

5
“Olgzl:n'n.ittea.

(2) ‘The constitution of such - -Committee, the term of office of ifs ~fnembérs

and the procedure to be followed by it shall be such as may be piescrited by
the Statutes

ézint— 59. (/) There shall be constituted as many Joint Consultative Cdmufittees
w':f: “for the’ purpose of promoting welfare of members of the nonsteaching *staff-of

Gomamittee. * the-University. affiliated colleges and recognised institutions as maybe dbenied
necessary by the Unwersaty
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'(2) e -comstitution of every ¥ich cowMittse, ithe sterm-of -office of its

"WéHBERs and Sts powers and “fundtivns skl be 'such vas may 1be :presembed by
the Statutes. _ .

6. O Any of the- aufhontxes of the University referred to in ‘section 15
may from time to time appoint such other Commitices-consisting of such .persons
- from amongst its members as the authority thinks.fit and may refer or entrust,

Other

Gommit.teﬁs )

1o any such comumittee for inquiry and repost or-for -opinion any of the

- matters dealt with by the authority and may -at any time dlscontmue or alter
- the constltunon of any such Committee,

(2) 'Notwithstanding “anything éotwairied in s Agt, ‘but subject fo the
capptovdl 'Of Uphe ‘appoifitig “authorily, ‘it Sl be lawfal For @ Cotmmittes

“appoiated “inter sibiestion (£) 4o co-opt Jstich ‘nudber- of pessons ‘who dre ot
“mentbess “of &thenaﬁp&intﬁg authority s its ‘neembers as it 'thinks 'fit.

‘GH’A?’I‘ER.XI
FINANCE

Fund.
W@ %Tfhe’-foﬂdwhlgfshaﬂ?fdrmfpst'ﬂ of, or be paid- into, the: Univetsity' Fund : —

‘{a) nany ‘eontribution -or -grant by the 'State Government, lrthe 1Paion
Govemment or the Uni¢eysity - Geats-Comenission;

-£b) the dncome -of - fhe - University from -all isources. mcludmgimcbme ~from
- fees and charges;

{c) bequests, .'rdoua{ions ‘endewiments -and- dther grants, if-any;

(d) any sum borrowed from the bifiks With “the “permiission of the*State
Govetnment.

'2of  {3) The Utiversity Fund shall“be kept %n “atly* Schedaled “Baiik as défined
%% in the Reserve Bank of India Act, 1934, or in a.co- -operative .bank - approved

2 of “by‘thie’ State’ Govemment for the spurpose or invested . in -securities - authorised
1882% 4y the' Tndian "Thists Act, 1882, at the discretion . of. the. Executive. Coungil,

%62, «(f) The-anmialacceuits of ‘the Uriiversity- 'shill! be-preparsd utderdthe

61. (I) The University shall “esthblish sa ‘fund to be called the University gniwgarsity
. und,

"-Jirestion: ‘of-the ! Bxerutive . Coumdil *and- shﬁ]l “he. ‘stibiiittéd- to the*StateﬂBovem—m ual

-ment-for audit,

(2) The Executive Council shall, after the accounts are audited, submit a

copy thereof along with a copy of the audit report to the Court and to the
State Government. :

aouounts

ﬂ.mmalal
estimates,
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(3) The Executive Council shall, havihg regard to the Goverament grants
that are likely to be available, prepare before such date as may be prescribed -
by the Statutes, the financial estimates for the ensuing year.

(4 The annual accounts shall be considered by the Court at its annual
meeting and the Court may pass resolufions with reference thereto and com-
municate the same to the Executive Council which shall take them into
consideration and take such action thereon as it thinks fit, and finally adopt
the accounts. The Executive Council shall inform the Court at its next meeting.
of the action taken by it or if no action is taken the reasons for taking no
action. ' :

_Annual 63. The annual report of the WUniversity shall be prepared under the
Report. direction of the Executive Council and shall be submitted to the Court or or
before such date as may be prescribed by the Statutes and shall be considered
by the Court at the annual meeting,. The Court may pass resolutions thereon
and communicate the same to the Executive’ Council which may take such
action as it thinks fit, and the Executive Council shall inform the Court at its
next meeting of the action taken by it or if no action is taken, the reasons for

taking no action.

. CHAPTER XIi
SUPPLEMENTARY PROVISIONS

Conditions 64, Save as otherwise provided by or under this Act, every salaried officer,

of servico. and teacher of the University shall be appointed under a written contract. The
contract shall be lodged with the Registrar of the University and a copy thereof
shall be furnished to the officer or teacher concerned.

o 65. In the matter of appointments of persons in the service of the University. ‘
Reserva- . . . e *
tion of the University shall follow the provisions made by the State Govermment from
posts riﬂor time to time for the reservation of appointments: and posts in favour of

Scheduled  Scheduled Castes, Scheduled Tribes and other backward class citizens in  the
Castes, eto. gervices under the State Government.

Officers 66. Every officer and employee of the University shall be deemed to be a 45 of

ggloym public servant within the meaning of section 21 of the Indian Penal Code, 1860-
to” ba
Eeurlﬁgts. Explanation~—For the purpose of this sectlon any person who is appointed

by the University for a specified period or for a specified work of the University,
or who receives any remuneration by way of compensafory allowance or fes
for any work done from the University Fund shall be deemed to be an officer
or employee of the University while he is performing, and in relation to all
- matters relatable to the performance of, the duties and functions oonnected
with such appointment or won;. :
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67. (N No meml;pr of the teaching and other acgdemic and non-teaching Dismissal,

staff of a recognised or approved institution shall be dismissed or removed or ‘r‘zﬁ‘l‘l’;‘ﬁm

reduced in rank except after an inquiry in which he has been informed of theend

charges against him and given a reasonable opportunity of being heard in;';';l’f';: of
respect of those charges and until— - '?;l;;ioo . :f
3 BI .

() he has been given a reasonable opportunity of making representation
on any such penalty proposed to be inflicted on him, and :

" (b) the penalty to be inflicted on him is approved by the Vice—Cha'ncellor
or any other officer of the University authorised by the Vice-Chancellor in
this behalf. . :

(@) No termination of service of such member not amoupting to his
. dismissal or removal falling under sub-section (/) shall be valid unless— '

(a) he has been given a reasonable dpportunity of showing cause against
- the proposed termination; and '

{b) such termination is 'approved by the Vice-Chancellor or any officer
of the University authorised by the Vice-Chancellor in this behalf: ,

- Provided that nothing in this sub-section shall apply to any pérson who is
appointed for purely temporary period only.

68. Any dispute arising out of a contract between the University and any 00
officer or teacher. of the University shall, on the request of the officer or teacher of
-'concerned, be referred to a Tribunal of Arbitration consisting of one member
appointed by the Executive Council, one member nominated by the officer or
teacher concerned and an Umpire appointed by the Chancellor. The decision
of the Tribupa! shall be final and no suit shall lie in any civil court in respect
of the matter decided by the Tribunal. Every such request shall be deemed x of 1949,
to be submission to arbitration upon the terms of this section within the
meaning of the Indian Arbitration Act, 1940, and the provisions of that Act
shall apply accordingly. : '

69. (1) Any dispute between the governing body and any member of the Reforence
teaching, other academic and non-teaching staff of recognised or approved stpm
institution which is connected with the conditions of service of such member, between
shall, on a request of the governing body or of the member concerned be ff;wgms"d
referred fo a Tribunal of Arbitration consisting of one member nominated by spproved
the governing body of the recognised or approved. institution, one member ;T&‘?;':m

nominated by the member concerned and an Umpire appointed by the Vice-staff
_ momber to
Chancellor. _ . Tribunal of

(2) The provisions of section 68 shall théreupon mutatis mutandis apply to
such request and the decision that may be given by such Tribunal.

70. The University shall make provisions for the benefit of its officers, ,
teachers and other servants in such matters as insurance, pension, provident oo,
fund or other benefits as it may deem fit, in such manner and subject to such and:

' conditions as may be prescribed by the Statutes, _ _ﬁll’;ﬁf‘“‘e“t

Arbitration.

Arbitration.
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. Pension, 73. (). The governing body, of any. affiliated college and of a, recognised
ey, Jnstitution: shall ke adequate provisions. for. the, benefit of the members of e,
fand of ‘tepching and: of, other academic asd. non-teaching. staff of such college or instj:
'gﬁm‘f tutior: in- matiers. of: insnrance,, pension. and. provident. fund. or for qther benefits.
eto. N

' (2) ‘The subscription of a member of a teaching staff and of other academic
arrd nop-teaching staft oft any affiliated. college- or- of; a: rocogpised institution. to-
wards his provident fund. and the: contribution.. ift any; of the: college. or,, 22 the
case may be, of the. institution towards. the fund sha]l be deposited in such
manner and within such time as may be préscritbed by the Statutes, i a Sche-

- duled Bank as defined in the Reserve Bank of India Act, 1934, or in-a Co- llgoai

operative bank’ as defined in the Gujarat Co-operatives Societies Act, 196F, Guj.X
approved by the Stat_e Govarnment for such: purpose: ) 0552
. 1962.

Peovident 73, (I) Where- the. University has established a Provident ¥und for the

doposited  benefit of its officers, teacliers and other servants under section 70 such fund
in Govern- chall, notwithstanding anything contained in any law for the time being in force,
treasury.  be deposited in the State: Governmient treasury in accordamee: with sueh diree-
_tion as the State Government may, ftem time to time, By an order in writing

give,. and thereupon— . '

. (i) the subscriber to the fund shall be entitled to interest on the balance
to hib provident fund account at the same rate at which the Siale Govemment
servant is for the time being entitled to on the- balapce in his provident fund: -

’ aecount, ami

@y the rules for the time being in force relating to the limits of with- -
drawals from: the provident fund- as applicable to such Govemmom sarvaat
shall, so far as: may be. apply to- the subscriber.

) Noth‘mg- in: this section: skall apply to a- Provident Fund established by x1x
the University to which the Employees® Provident Funds aad Misceltancous ®f
Provisions Aet, 1952 applies. . 1952.

oot
fuaﬁzl?y 713, Byery election to any authority of the University made under this Act

g?;o”:_ of ghall be made according to the system of proportional representation by means

“tional of @ single transferable vote by ballot in such manner as may be prescribed by
:‘:g::mn the Statutes.

o"&z“m& of . 74, (1) The Vice-Chancellor miay by wntmg under his hand addressed to
) the Chance]lor resign his office.

-(2) Any moember of any authority or body of the University may resign his
office by letter addressed to the Vice-Chancellor through the Registrar and the
resignation shall take effect on its acceptance by the Vice-Chancellor or on the .
expiry of thirty days from the date of receipt of the leiter by the Vige- Changgllq;_
whichever event occurs earller.
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(3) Any member ot any authority or’ body of the Umvemlty shall cease to

; - be a member on his being: convicted by a court of law of an offénce wlnch in
~ the opmmn of the Executlve Councll involves' moral turpitude. = . ...

x> When any vacancy occurs in the oﬂice of a member (other tjmn an ex Fll.hn ef - -

T ofﬁcro member) of any authority or othier:body of’ the University before - the vaoanoqe.g
i expiry of the term of office of such member, the vacangy shall be filled up, as soon” . -
‘as convemmtly may be, by the electlon nomination, appomtment or. co~opnon, R

as the case. may be, of a member whoishall hold. office so long .only as the. '

" member in whose place he has been. elected nommated appomted or co- opted o

would haye held. it; i the vacancy had not occurred o
Provided that, it the ‘vacancy be of an elected member of the- Court and

-oceurs withi six months preceding the date on whlch_ the term of oiﬁce of such .-

member explres, the vacancy. shall not be_ filled.

76 No act or proceedmg of any authorlty or other body - of the Umversﬂy Proeocdmg. S '
. shall be mvahdated merely by reason of any vac:ncy in its membershxp ' inﬁauw :

e S by pe
77 Where any quest:on anses as to—

(I) the mterpretaﬁon of any provmdn of t]:us Act, or of any Statute ]}isputea

R : a8 t0 aef
Ordmance, Regulatxon ot Rule, or , ) agdons

(2) “whether a person has ‘been duly elected or appomted as, or is entttled to ¢ Umversll;y

. be or ceases to be entxtled to be, a member of any anthority or other body of authnrlty e
. the University, body. -

(@) it may ‘be referred to the - State Government if 1t relates to a matter
_specified in’ clause (1), and ’

C(b). it shalt be referred to the State " Govemmolt if—
(i) it relates to a matter speciﬁed in clause (2). or
@ it twenty members of ‘the Court so reqmre, irrespective ‘of whether
it relates to a matter specified in clause (1) or clause (2); and .

- the' State. Govemment shall after making such’ inquiry as it deems. fit: (mclud-

. ing giving an opportunity of being heard where necessary) declde the qtlestlon B E
and its decihlon shall be final, . . e T

7. Al acts and orders. in good faith done ﬂﬂd passed by the Umverslty orPioteotfona.{-?'

any of its authorlﬂes. bodies or officers shall be final and no suit shall-be insti- 30t orde
tuted agaimt or damage’claimed from. the Umvemty or its-anthorities, ‘bodies "'
or officers for anything putporting to be done in pursuance of this Act and’ t‘IIe

' Statutes, Ordinances, Regu]auons and Ru}ea framed therelmder,

.79, ‘Nothing, containied-in-iectiong 64, 67, 69 and 71 shall apply.to A Ooﬂegclfen-apgﬂm

_"-ox«mstrtuﬂonowncdormainmedbytheeovmmm ) o gm
| S “‘3”;‘{*’
.- N . an
A g , - - Dy Goterd. o

. masnt
oollege.
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Oomplotion 80 Nomthsmndmg anythmg cantained m this Act ort ﬂm Stawtes; R
ﬁw of Ordmames ‘angd Regulations made theretnder, any gtudent of = coﬂuge situntsd - e
smdents iu witnin- the University area’ ‘and affiliated 1o . the ‘Gujarat University who tininedis’ A
T ately baforeihedateon whlch aectmuScomes Anto. tomowas smﬁyingarwas’

.+ eligible for: any. examinh:uon of thé Gu;arat Umversny ‘shall’ be pertnitted. 0

mw complete -his: course in- ‘preparation therdfor, and” the ‘Univetsity shall. ‘mmidb

“for Such penoq and"in such manier as may be. prescﬂbed by the: Stafes fot . o

the mstrucnm;, teachmg. -trainjng .and - examifation . of - -gtich studems m, S
rdame w1th the courses of studles of the Gujarat Umverslgy

: 31 Notmthstandmg ﬂﬁyﬂllﬂg contamed in. section 10, the first Vlce- Guj, )
v Ghﬂnbeilor * Chancellor shall b appointed by the State Government as soor 4§ practicable- © 5
- ... - after the promulgation of ‘ths. North Gujarat University ‘Ordihance, 1986, for - Im_-.-_

& period-not exceeding.. three §ears and 011 such terms and oondmons as th;
i .'__':State Govemment thinks fit. o o _ :

" Appeluts . 82 “Whre as sgon a8 practxcable after the. promulgat:on of the North Gui

m“ﬁg . Gitjarat Uﬁiverslty Ordmanoe 1986 ‘the State. Government decides to i1l tl!lb N
.- Yiess .-oﬁice of the pro-Vice-Chiancellor; it shall, notw1thstanding anything" contained- 1986
T Oh*!“'?"“""_ in -section 12, appoint the first’ pro-Vice-Chancellor for the period for. which (‘[
o . the first Vice-Chancellor is appointed under section . 81 and on_such terms . and
R condmons as the State Government thinks fie, - .

X 83 Nomt]isl}andmg anythlng contamm in SOCtan 13 the first: 'Ragmt:rar Gaj. *
L e shiall be appointed by the Sfate Government as soon as practicable after - the Ord: 8
' . Registraf, . promulgatlon of the North Gujarat Uiiiversity Ordinance, 1986 for -a petiod’ 1986.
I - ‘not exceedmg three years and-on such condlﬁons s the Stale 'Government
-_thinks ﬁt. . . : R

."ﬁTar_m.l-t_nry 84 (I) It shaII bo the duty of the ﬁrst Vlce-Chancqllor—-
. powers §

g ROR gléo: recognition fo msnmuons, if any, & far as poamblo édhsisteht
'.gi'hanoellor. _ Wim ﬂle pl'OViSIOHS Of secﬁon 37 and o,

(b) to-tnake’ arrangements for consﬂlmhng ’the Court, the Exeouhvﬁ ‘Couﬁcll )
e’ Acallemit Catined find other - ayi

iorities - of the Umvpmty withm xix _
mmmmam_af” Iappolﬁmmﬂtorsgcj:lmmﬂmg B
ﬁnyﬁu‘as ﬂﬂiSihte Governdtent sy, BY nutiﬁcauon miho Qfl‘oial ﬂmm,

1

mmw mmm b}ﬁb Q{até |

._(a){:ll:,bject to the, prommns ot tlns Act, and the apwm 01 thd' AT
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:authariﬂes ‘and: ngmm; the probeﬂute at their meet:nss and the tgensae-
tien ef their« bmnm i

of elecuons tO the aforeeald authonhes, T

w exexelee l;heJr fxmcuens

(3) 'I'hefauthont:les consututed under sub Sechon (I) shall commence to

by notzﬁcaﬁoﬁ in’ the Oﬂ‘idal Gazette,

{4) The Statutes Oxﬂinames and Regu]atlons fmmed by the ﬁrst-V1ce-

_Chariceflor shall, whien oeﬂﬁnned by the resfpecﬁve authorxties. be pubhsheﬂ in -

the Oﬂ’iczal GaZette. -

% 5 (I) At any t:me after the promulgaﬁon of the North Gujarat Univemty
Ordfnanee, 1986 until ‘such tithe 4s the authontlee of the Umverslty shall com
4938- mence td exerclse then- ﬁmcﬂonsm e :

(a) any ofﬁcer of the Umversmy may be appomted by the V:ce Chancellor :

thh the pre\qous sanctxon of the Chancellor

. (o) till the. Executlve Council is coustltuted the teachers of the Umvemty
- _may ‘be appointed* by the - Advisory Committee referred to in sub-sectlon @ -
. of section. 84 ‘with the: approval of the Chancélior on' the reeommendauon of-

" the Seflecﬁon Comfiittee ceﬂ%i‘sﬂnig of the feHOMg persons, namely ~

(i) the Viee-Chancellor.
(“) L nommee of the Chanee]lor,

'(‘) - isake - provisiotal Statutes necessarg for eonsnmung o " aforesaid

(u') :' draw : up agy‘ rules, I;hat may be necessa.ry for regulaﬁng the method

exemhe their functions’ on such  date’ or- dates as the Stele Govemment may, =Y

(b) _trame the I_irst Statutes Ordmances and Regulauens under tlﬁs Act S

M

(m') three experts to bé appomted out of a panel of experts drawn by

~ the Ad\rlsory Commlttee.

(2) Any appomunent made under seb«eeetio‘n (1) shau be for such pemd B

1ot exceeding three years and on such condmons ag. ihe ippeﬂtiﬁg aulhemy
1hinksﬂt* _ Lo

Provxded that no such appomtment shall be made uﬁtﬁ
has been made thereﬁor o _

86, The Viee-Chaneellor appomted under. secuon 81 shall have powets unnl Etm-

the- Bxeelitwe couuc:l eommeaees tom s funcﬁons—m

g amwesa AR _j.,r o Y :l:_ir-‘_-,;:;;-"‘:_'-

&m»ﬁ' %

| ' - fiegd
; : vi of :hie. - o] ‘r‘ t@ mﬂkﬂ add.lﬁonﬂl Vice-
.smeteé’to provide fqr any matter not nrovidgd for by. the ﬁrst Statutes. Mﬂ“

PRI .
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(b) to. oonstltute pl'OVlSthal authorines and bod;es and on I.helr reeom - B

mendat:lons to: make rules prowdmg f0r the conduct of the work ot the S
o Umverslty, s no

© subject to the control of the State Govemment, o make such ﬁnanclal'.' _
arrangements as . may be nedessary to enable thls Act, or any gart thereof tq
be brought mto foree; - : . . . S

(d) wnh the sancnon of the Chance]lor to make for a permd not exceed

mg ‘three years such appomﬁnents as’ may’ be necessary to enable this Act' B Lo

'Q--oranypartthereof tobebroughtmtofoqce, e

o) to appomt aty Committee as ‘e may thmk ﬁt to discharge such of. T
it funchons ‘as he may (hrect ahd : b‘ _ By .

i) genera!ly to exercise all or any - of tho powers conferred on’ the |
Executwe Councﬂ by or under the provmlons of th:s Act. R _. P

Power o 87 It any dlﬂiculty atises i giving" eﬂ:‘ect to the prov:mons of th:s Act,
mﬁu the State Goyerninent - may. by order. pubhshed in-the Official Gazette, make
- such pfomlons not inconsistent with the provisions of this Act, as appw.r to

‘be necessary or expedxent for removing the  difficulty; - :

Prowded that 1o such order shall be made under tlns sectxon after 111e expu-y
ot three years from the commencement of this Act.

. imd-_ - 88, In the Gu]arat Umversxty Act, 1949 in Schedule I the entry at senal Bom
..Bm;”,f numbers4 Sand?shallbedeleted _ Lot

1960, : Lo - B
‘n.rn! . 99 (I) 'I'he North Gujarat Umverslty Ordmance, 1986 is llereby rcpealed Gﬂ

«I 5'
““"’9" (2) Notwithstandmg such repea.l anything done or any action taken under °f 19“

" the said Ordmance shall be deemed to have been done or taken under thzs
Act -

J

SCHBDULE

o _ [(See sectxon 2 (l7)l
l Banaskantha D:stﬁct. T

2. Mehsana Dutnct. _
3. Sabarhntha_D_isu-ict_,_




fol _ ] "turehavingbpenassentedtobythe:"
Govbmw on ﬁle 28th hmo, 1990 is llereby publtshed for gmeral mformat!on
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PART- IV

~Acts of the Gﬁjarat Legislature and Ordinances promulgated

and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the Governor on the 1%t March, 2003 is hereby published for general
information.

V.M. KOTHARE, -
Secretary to the Government of Gujarat, - -
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 2 OF2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazette”, on the 3" March, 2003).

AN ACT

further to amend the North Gujarat University Act, 1986.
Ttis hereby €nacted in the Fif‘t‘y-lfourth' Year of tﬁe_ Republic of

India as follows:--

b PN & Y This_Act may be called the Noﬁh -Guj‘araf University
{(Amendment) Act,2003. : : ' S
o e Itshallcomemtoforceatonce T
i;;g& 220f 2. In the North Gujarat University Act, 1986 (heminafter-reférred'to as
University”, the words “the Hemchandracharya North Gujarat University.”
shall be substituted. o

IV Ex.-3-1 ' - 3-1

“the principal Act”), in the long title, for the words “the North Gujarat

Short title and
commencement,

Amendment of .
long title.



3-2

- Amendment
of section 1 of

Guj. 22 of
1986.

Amendment
of section 2 of
Guj. 22 of
1986.
Amendment
of section 3 of

Guj. 22 of
1986.

Insertion of
new section
T9A In Guj.
22 of 1986.

Construction
of references
to North
Gujarat
University
Act, 1986 and
North -
Gujarat
University in
existing iaws,
instruments,
etc.

- such enactment.”. '
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3. In the principal Act, in secnon 1, in sub-section (1), for the words
and figures “the North Gujarat University Act, 1986”, the words and figures
“the Hemchandracharya North Gujarat University Act, 1986 " shall be
substituted.

4 Inthe principal Act, in section 2, in clause (16), for the words “the

North Gujarat University Act”, the words “the Hemchandracharya North

Gujarat University Act” shall be substituted.

S. In the principal Act, in section 3, in sub-section (1), for the words
“The North Gujarat University”, the words “The Hemchandracharya North
Gujarat University” shall be substituted.

6. In the pr.inéipal Act, after section 79, the following new section shall
be inserted, namely:-

“79A. (1) As from the commencement of the North Gujarat Uniirers_ity
(Amendment) Act, 2003 (hereinafter referred to as “the said Act”),
any reference in any existing law: or instrument or document-—

(8)  to the expression “the North Gujarat University Act, 1986”
shail be construed as if it were a reference to “the
Hemchandracharya North Gujarat University Act, 1986” and

(b)  to the expression “the North Gujarat University” shall be
construed as if it were a reference to “the Hemchandracharya
North Gujarat University”.

(2).  Any act done by, or any suit or other proceeding filed by or
against the North Gujarat University before the commencement of
the said Act shall be deemed to have been done or, as the case may
be, filed by or against the Hemchandracharya North Gujarat
University.

Explanation.- For the purpose of this section “existing law” means
any enactment of a Legislature of any other competent authority in relation
to matters specified in Lists I and I in the Seventh Schedule to the
Constitution of India as in force in any part of the State of Gujarat immediately
before the commencement of the said Act and includes any statute,
ordinance, rule, bye-law, regulation, order, notification, scheme, form or other
instrurnent having the force of law made, prescnbed or xssued under any

i -

Govermnment Central Press, Gandhinagar.

[PART TV

Guj. 2 of

2003,



	Guj-1986-The North Gujarat University Act-22.pdf
	Guj-1990-The North Gujarat University (Amendment) Act-8.pdf
	Guj-2003-The North Gujarat University (Amendment) Act-2.pdf

